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petition shall not be initdeted.
List on 4/10/01 for order.
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4.10.0‘1 Mr.A.KoBharad_waj learned
counsel appearing on behalf of the

file reply. List on 19.11.01 for
hearing.

£ Sl C e

NN Vice~Chaimman
i .

Respondents sought for time to file
reply. Prayer is allowed. Mr.B.C.Patha}
learned Addl.C+G«S5«Ce yho is represen-
ting for Respondents No.2 shall also
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Sri A.K.Bherdwaj, learned counsel
on behalf of the respondents submits
that he has received the copy of the
rejoinder in the court today and prays
for time to go through the Same. The
matter - is'
21.12.2001.
A.K.Bhardwaj,

,accordingly
The

counsel

adjourned
of
for
respondents be shown in the list.
name of Sri
Addl. c.G.s.c. stands deleted.
the name of Shri B.cC. Pathak,

to
sri
the
The
learned
Show

learned

name
a.K.Chowdhury,

C.G.S.C. for the respondents.
List the matter on 21.12.2001 qPr

Lbﬁm (/\,s,

Vlce-ehalrman

Heard Mr M. Chanda, learned counsel
for the app]lcant as well as Mr A.X. Bharadwaj
B.C. Pathak,

respondents to some

and Mr learned counsel for the

extent. In the course of
Hearing the learned counsel for the

stated that ‘he wants to place fresh. materials

applicant

to show and estahhsh that despite vacagc1es the
applicant was not appointed. The apphﬁant is
allowed two weeks time to place the materials
and the respondents shall ‘thereafter get three

weeks time to counter the same. List the matter

Vice-Chairman

- con 4.2,2002 for further hearing.
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As per order dated 21,12,2001,
tha'mattar*uQS posted for hearing, The
applicant -alse filed its additional
rejoinder. Mr. B.C.Pathak, learned Addl.
C.G.S.C. has stated thatthey requirs

i gomeitime to file reply in terms of the

ordér, Since.within the specified time
they could nat filed the same, end canside-
ring the Facts of the case, uae allou
further threg weeks time to the respondents
to Fﬁla the ieply, if any and the matter
shali be Iisted for hearing on 5.3.2002.

‘Further, ad;éurnment shall not be granted

ta~ths-£05¢eadeﬂ%saom (s Gpsovot

g List on 94342002 for hearings

Vice«Chairman
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; e h%ve heard Mr.MsCnianda, learned
couhsel ior4the applicant and also Mc.Be.
C.P@thak, L?arned Addl.CsGeSeC for the
respondent34 Mr.Pathak prayed for time on
thegground %hat Mr.A.K.Bharddwa j, learned
Sr.bo@ SeCe 'who attended the CsP. On ear=-
llet occas¢¢ns is not availabie today due

to bis preo¢cupation. Mr.N.C.Sen, Deputy

Difkctor of;Census Operations sent instiie=

.cvion:tb Mmppathak‘for praying for adjour
nment «

} We do not £ind that it is a good
caupe for adjournment of the case, more
so.,the case was considered at length on
earlier occasions in presence of the lea=~
rned counsel for the parties. Considering

1theimateria;s on record, we are prima fa-

ci% of the bpinion that it ifs a £it case
to invoke contempt jurisdiction. The res-
pondent No.l Shri J.K.Banthia, Registrar
General and Census Commissioner, India
and respondent No.2 Shri P.Hazarika, Dir-
ector of Census Operations, Assam are

-

Contd s ae
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54342002

b
19.3.02

ONtde o

accordingly ordered to appear in person
on 19.3.2002 on which date charges will be
framed and read over and explainedto them.

List tﬁe case apcordingly on
19.3.2002,

VL |
Member Vice=Chairman

learpnéd Sr.
learned counsel}

Heard ﬁr.B.K.Sharma.
.t\‘

counse and Mr.M.Chanda,

fér the

ahury,

.

plicant and alsoyMr.K.N.Chou-
by Mr eA.Ke
+B.CsPat akolearned Addlo

Sr .Spunsel assist

| Bhawdwaj and.

C.G.S.C. for thg respgndents.

In ter&s cf\thre Tribunal‘s order
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fl9.3.20022 Heard Mr.B.K.Sharma, learned
T : SN ;Sr; counsel and Mr.M.Chanda, learned
f ;dOunsel for the applicant and also
‘Mr.K.N.Choudhury, Sr. counsel assisted
. ‘ 'by Mr.A.K.Bhardwaj and Mr.B.C.Pathak,
o L : ' } ‘learned Addl.C.G.S.C. for the
! ' ;;espondents; '

e T IURRE . In terms of the Tribunal's
o ‘order dated 5.3.2002 the respondents
. |Mr.J.K.Banthia, Registrar General and

}Census Commissioner, Tndia and

o ) ? 1 ;Mr.P.Hazarika, Director of - Census

| :Operations, Assam appeared in pefson.

é iMr.K,N.Choudhury, learned Sr. counsel

.for the contemner prays for some time-
itollook into the matter afresh.

Let the matter be 1listed on

12.4.2002. The personal appearance of

| the respondents are dispensed with for

‘the time being.

—

Vice-Chairman
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8.C,Das and M, B.C.Pathak, learn-
Bd Addl. CeGe S.Ce for the pran‘
dents and also Mr. M.Chanda,

'learned counsel far the applicant.

fnr. ﬂoK Bharduaj, laarnad

counsel for the Respondents
Respondents G

sybmits that the
have made t&ehﬁ §§@%%§2§£€E1on
‘today., He aleo states that it is
not convenient to come agein for
this case before 3rd May,20802.
After hearing learned counsel Iy
for the parties the next date

'of hearing is Fixed on 3.5.2002,
List on_B.S.ZBBZ for

ihearing.
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x .C.p. 37/2001 (C.A.388/2000)

b

Notes of the Registry.

- Date

Order of- the Tribunal

3.5,02

P9

g .uf

present : The Hon'ble Mr Justice D.N.
Chowdhury, Vice-Chairman

The Hon'ble Mr K.K.Sharma,

Member(a).

Heard Mr M.Chanda, learned counsel
for the applicant and Mr K.N.Choudhury,
learned senior counsel assisted by Mr -
A.K.Bharwdwaj, learned counsel appearing

for the respondents.
" In course of the hearing of the

COnﬁempt proceeding it transpires that
there is possibility of accommodating
the applicant in a tempofary vacancy

in the Census department. In that cir-
cumstances we are not inclined to =~
pursue the matter. It is expected thet |
the authority shall take necessary

steps in this regard.
' With this the Contempt Petition

stands closed.

Member

L//g\“"’\/f

Vice-Chairman
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Contempt Petition No.
inO.A.No.388 of 2000

In the matter of :

Md. Abul Hussain
e PetitiONEr

-Versus-
Union of India & others.
..... Respondents
-AND-
In the matter of :
An Application under Section 17 of the
Administrative Tribunals Act, 1985 praying for
initiation of a Contempt Proceeding against the
alleged contemners for non compliance of the
judgment and order dated 20-03-2001 passed in
O.A. No.388/2000.
-AND-

in atter of ;

Md: Abul Hussain

Son of Md. Azizur Rahman
Village Dampur

P.O. & P.S. Hajo

Dist. Kamrup, Assam ~..Petitioner

C;Lf

1

&
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| | | ~ -versus- /
. | | 1. ShriJK. Banthia

| Registrar General and Census & \C\'L

Commissioner, India,

i - 2 A, Mansingh Road
R | New Delhi-110 011
| |

B | 2 ShiP.Hazaka 7

i L Director of Census Operations,
o | ~ Assam, G.S.Road,

i; Guwahati

District-Kamrup, Assam.

| L Alleged contemners
o | _

Lo The Petitionil'er above named most humbly and respectfully sheweth :-
| |

1. \lil' That your applicaht being highly aggrieved due to his retrenchment by the

?en‘sus department and ﬁis non absorption in the vacant post of Draughtsman created
m thé office of the alleged contemner No.2 on temporary basis for census works, 2001

dLsplte his eligibility and earlier experience of similar works in the same office,
|

af proached this Hon'ble Tnbunal through O.A. No. 388 of 2000 praymg for similar

di 1 tion granted by this Hon'ble Tribunal in O.A. No. 415 of 1999 dated 20.1.2000 for
\

1

hi absorpt;on in the post of Draughtsman or equivalent. This Hon'ble tribunal after

h \am‘\g the arguments of the contesting parties, was pleased to pass its order on
1] |
“ I
| P ‘|'
|

I : !
| | |




| 1

\26.3.2001 in OA. No. 388/2000 with the following directions to the

. reispondentslaﬂeged cohtemners.

..... .. we dispose of this application with a direction to the respondents
- to absorb the applicants in vacancies that would occur for census
| operations 2060-2001 in suitable post commensurating with their
P clarifications. The respondents are directed to make necessary
| appointments within a reasonable time on arising of such vacancies.

- 3 Thé application is accordingly disposed of. There shall, however
L no order as to costs.”

I

f! ~ From above, it is abundantly clear that the Hon'ble Tribunal directed/ordered
ithé%, alleged contemners to appoint the applicants in a suitable vacancy in the Census
Operation of 2000-2001.,

|
| A copy of the judgment and order passed on 20.3.200in O.A. No.

388/2000 is annexed hereto and marked as Annexure-l.

\
2. That your applicant thereafter submitted an application to the alleged

I
|

ﬁ:on}emner no.2 praymg fOf his appointment in the office of the alleged contemner in

Y —

éerqihs of the order dated 20.3.2001 of the Hon'ble tribunal, preferably in the vacant

‘ t of Draughtsman. Copy of the application dated 04 05.2001 of the aforesaid
[

Appiscant Md. Abul Hussain is enclosed herewith wherein the applicant clearly
[

+d|éated the existing vacancies and prayed for his absorption by enclosing a copy of

the "gudgment and order dated 2032001 in O.A. No. 388/2000 along with his

:.| A copy of t‘[he application dated 04.05.2001 is annexed hereto and

, marked a Annexure-i.
i '
L o



| 3 That it is stated that there are 3 (three) posts of Draughtsman still lying vacant

. ih connection with Census Operations 2000-2001 and in addition, there are 11
o (éleven) vacant posts of Computors in the office of the respondent No.2 and the

| applicant prayed for his absorption in one of those vacant posts, preferably the post of
| M
~ Draughtsman,

: 45  That the alleged contemners, even after a lapse of more than 4 months after

| the order has been passed by the Hon'ble Tribunal, have not implemented the order
|

I although there are vacant posts and the appllcant had approached time and again for
' :mp!ememation of the order of the Hon'ble tribunal.

\5 That the alleged contemners deliberately and wilfully did not take any initiative

: \‘ fon implementation of the judgment and order dated 23.3.2001 of this Hon'ble Tribunal
\‘which amounts to Contempt of Court. Therefore the Hon’ble Tribunal be pleased to

‘%m:tgate a Contempt Proceeding against the alleged contemners for wilful violation of
! ¥

i‘ﬁhe‘}orduer of the Hon'ble Tribunal dated 20.3.2001.

8. : That it is a fit case for the Hon'ble Tribunal for initiation of a Gontempt

brobeedmg against the alleged contemners for wilful and
\

tLhe judgment and order dated 20.3.2001 passed in O.A No. 388/2000.
7.

7.+ That this application is made bona fide and for the ends of justicé.

deliberate non-compliance of

: Under the facts and
P circumstances stated above, the Hon'ble Tribunal be
| pleased to initiate contempt proceeding against the alleged
contemners for wilful non-compliance of the order dated
20.032001 passed in O.A. No.388/2000 and further be
pleased to impose punishment upon the alleged

o - contemners in accordance with law and further be pleased



o/

\

to pass any such other order or orders as deem fit and
proper by the Hon'’ble Tribunal.
And for this act of kindness the applicant as in duty

bound shall ever pray.
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AFFIDAVIT
i, Md. Abul Husséin, Son of Md. Azizur Rahman, aged about 33 years, resident
of village Dampur, PO. & PS. Hajo, in the district of Kamrup Assam do hereby
‘;»olemnly declare as follows :-

1. That | am tﬁe petitioner in the above contempt petition and as such | am
well acquainted with the facts and circumstances of the case and also
competent to sign this affidavit.

2. That the statement made in para 1-7 are true to my knowledge and belief
and | have not suppressed any material fact.

3. That this Affidavit is made for the purpose of filing contempt petition
before the Hon'ble Central Administrative Tribunal, Guwahati Bench for
non-compliance of the Hon'ble Tribunal's order dated 20.03..2001

passed in O.A. No.388/2000.
And i sign this Affidavit on this ......{ 244, day of August, 2001.

ldéntiﬁgq b
AdVocéte’veierk‘ 4. j)éauﬁ HusSeaxu -

Depcnent

Solemnly affirmed and declared
before me by the deponent who is
identified by
Advocate on this the. .../344... day of
August, 2001.
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. DRAFT CHARGE

| Laid down before the Hon'ble Central Administrative Tribunal, Guwahati

1 for initiating a contempt proceeding against the alleged contemners/Respondents for

' wilful and deliberate non-compliance of order of the Hon'ble Tribunal dated

| 20{.03.2001 passed in OA. No.388/2000 and further be pleased to impose punishment

| upfion the alleged Contemners/Respondents for wilful and deliberate non-compliance of

| order dated 20,03..2001 passed in O.A. No.388/2000.
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Annexure-l

Original Application No. 388 of 2000

| Date of order : this the 20" day of March, 2001

‘f Hon’ble Mr. Justice D.N.Chowdhury, Vice-Chairman.
:: Hon'ble Mr. K.K. Sharma, Member (A).

1. Md. Abul Hussain
: Son of Md. Azizur Rahman
Village Dampur

P.O. & P.S. Hajo
District-Kamrup,

Assam

2. Sri Rabin Kalita
Son of late Krishna Kalita
Resident of Viilage Chachamukh.

3. Sri Nripen Das

: Son of Sri Durga Kanta Das
Resident of Amingaon
District Kamrup, Assam.

L | ..Applicants.
B:;y Advocate Mr. A.K.Chowdhury

-versus-

1. Union of India
Through the Secretary to the
Government of india
- Ministry of Home Affairs, North Block,
" New Delhi-2. :

2. . Registrar General of Census Operation,
2A Mansingh Road,
New Delhi.




3. Director of Census Operations,
Ministry of Home Affairs,
Assam, G.S.Road,
Guwahati-7.

4. Sri M.R.Das,

| Director of Census Operations,
Ministry of Home Affairs,
Assam, G.S.Road, Guwahati-7.

..Respondents.
By Advocate Mr. B.C. Pathak, Addl. C.G.s.C. .

ORDER
CHOWDHURY J. {(V.C.)

The applicants are three in number who are similarly situated retrenched
émployee of the Census department seeking for a similar direction granted by this
éanch in O.A. No. 415 of 1999 (O.. Singh Vs. Union of India & Others) dated
20.1.2000. in the aforesaid decision thé Tribunal in the light of the decision rendered
by the Supreme Court in the case of Govt. of Tamilnadu and another Vs. G. Md.
Ameenudeen reported in 7 SCC 4999, ordered for consideration for absorption of the
aforementioned applicant in vacancy that may occur in the 2000-2001 in suitable post

it
commensurating to his qualification in terms of the-judgment of the Apex Court.
‘ -

2. Upon hearing Mr. AK. Choudhury, learned counsel for the applicants and Mr. \
B.C. Pathak, leamed Addl. CGS.C., we dis this \application with a direction |
to the respondents to absorb the applicants inmies

oberath_@.% in swtable post _c_grﬁmensura ng w;th their 9131 ca ons The

respondents are directed | make necessary appomtments wuthm a reasonable time
q afising of such vacancie

t would occur for census

[ =S e SN

The appllcauon !é accmdmgly disposed of. There shall, however no order as to

CQSts ? > /

7

M 4
/ o Sd/ Vice-Chairman
v Sd- Member (Admn)
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Annexure-li
To
The director of Census Operation, Assam
Guwahati,
Ulubari-7.
Dated Guwahati the 4™ May, 2001.
Sub: Prayer for immediate implementation of the Judgment and order

dated 20.3.2001 passed in O.A. No. 388/2000.

Respected Sir,

| like to draw your kind attention to the subject cited above and further beg to
state that the undersigned approached the Hon'ble Tribunal through Original
Application No. 388/2000 for appointment of vacant suitable post preferably in the post
of ‘Draughtsman prayed before the Hon'ble Tribunal the matter came for final hearing
on 20.3.2001 and the Hon'ble tribunal was pleased to dispose of the case with a
direction to make necessary appointment in suitable post in vacancies that would
occur for Census Operations 2000-2001 within a reasonabls time on arising of such
vacancies.

It is categorically submitted that there are 4 (four) regular vacancies and 3
(Three) vacancies of Draughtsman, in connection with 2001 census are still lying
vacant apart from 11 (Eleven) regular available post of Computor. Therefore, yout are
requested to issue necessary appointments preferably the vacant post of
Draughtsman immediately. It is further requested not to fill up the aforesaid vacancies
by way of Deputation in order to avoid implementation of this judgment.

Your decision regarding may appointment kindly be communicated to the
undersigned to the following address.

Copy of the Judgment dated 20.3.2001 is enclosed for your ready reference.

Yours faithfully,
Encle : As above Sd/- Md. Abul Hussain

(ABUL HUSSAIN)

Ex. Draughtsman

Cl/o Baharul Islam
Advocate

Gandhi Basti, Guwahti-3.
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Guwxiati Bench

C.P.NO.37/2001
IN OA NO.388/2000

IN THE MATTER OF:
MD. Abul Hussain and Others .......... Petitioners
-Vs-

Shri J.K. Banthia and others ........... Respondents
COUNTER REPLY ON BEHALF OF THE RESPONDENTS;

Most respectfully sheweth:

,ndtay B8uABD

Guwaliats Beach © Euihad

1. I, P. Hazarika, Director of Census Operations, Assam, G.S.Road,
Guwahati, District Kamrup, Assam do hereby solemnly state that in my
said capacity I am familiar with the facts involved In the present case and

I am also competent to file the present counter reply on behalf of the
respondents. I may also submit that I am implicated as Respondent No.2 °

in the contempt petition.

2. Itis respectfully submitted as follows:

(a) The answering Respondents have deep and high regard for the orders of
the Hon'ble Tribunal as well as to the judicial system. They cannot even think
to act contrary to the order, directions, observations or expressions falling

from this Hon'ble Tribual. If any act of omissions or commissions has carried
any impression before this Hon'ble Tribunal that the Respondents could not
honour the order of this Hon'ble Tribunal, the Respondents apologise for the
same. It is however, most respectfully submitted that the Respondents have

-
<
A
N -
w3
.
3 e 2§
~ »
= O
¢ '—&E
C._,/( Ozw
. o %
mo <
. V..:!"-_:,
36
< -

-00-02/"



),

net disobeyed the order dsted 20% March, 2001 passed by the Hon'ble
Tribunal in 0.A.No.388/2000. Even in their contempt petition as well as also
in draft chargefs, the petitioners have also failed to pinpoint even a single
action or inach!on of the respondents which according to them amounts to
contempt of cLurt. It is humbly submitted that along with the contempt
petition the pe?’tioners have enclosed‘draft charges and when the wholesale
purpose of filing the draft charges is to categorically pin point the
action/inaction| of the alleged contemner which amounts to  contempt of
court, the petitioners have failed to do so. The draft charge is absolutely
vague and defe:at the purpose of filing the same, In fact, the petitioners have
deliberately filed the weigh Draft charges as they are aware that the
respondents ha;ve not committed any act which constitute contempt. The civil
contempt petition instituted by the petitioners is absolutely frivolous. It may
be humbly submitted that not to talk of wilful disobedience of the order of
the Honble Court in the present case the respondents have not even
disobeyed the erer of this Hon'ble Tribunal. = |

It may be respectfully submitted that the petitioner herein the present
contempt peﬁ:tion had also instituted OA No.270/93 before this Hon'ble
Tribunal. In the said QA they had claimed that they were appointed as
Draftsman benlsporarily against the post created specially in connection with
1991 Census work, which was to be abolished on completion of the work and
the petitionersI were to be retrenched. The petitioners had accepted that they
were appointed as Draftsman. The said OA was disposed of by by' order dated
5% June, 1998.'. Thereafter the petitioners themselves instituted Civil Rule No.
2924/98 before the Hon'ble High Court praying as follows:

) Undzalr the above circumstances it is therefore prayed that your
Lordships would be pleased to admit the petition issues a Rule calling upon
- the Respondents to show cause as to why the impunged judgement dt. 5.6.98
passed in original application No.270/93 by the CAT, Guwahati Bench shall
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not be cet ackde and quached and aleo to show cause &% to why the impunged
termination letter dt. 21.12.93 passed by the Director of Census Operations,
Guwahati sought to terminate the services of the petitioners with effect from
31.12.93 {Annezure No.1) shall not be set aside and quashed and also to
show cause as to why the respondents shall not be directed to allow the
petitioners to continue in their services as Draftsman and not to give effect to
the impunged termination letter dt. 21.12.93 and also to show cause as to
why the respondents shall not be directed to regularise/appoint the services
of the petitioners either as Draftsman, L.D.C. or as Assistant Compiler lying
vacant under the respondent No.3 and to give them all service benefit and
after perusal of the records, causes shown if any, and upon hearing the
parties, your Lordship may be pleased to make the rule obsolute or to pass
such other proper order or directions as your Lordship may deem fit and
proper so as to grant adequate relief to the petitioners for the interest of
justice ~AND- Further, it is also prayed that pending disposal of the rule, your
Lordship would be pleased to stay the operation of the impunged judgement
and order dt. 5.6.98 passed in OA N.270/93 by the CAT, Guwahati Bench and
direct the respondent to allow the petitioners to continue in their services as
Draftsman under respondent No.3 as before in the interest of justice.”

Thus as it appears from the above, the petitioners have raised the
controversy before the High Court and the same is still pending adjudication.
In such situation the petitioners cannot institute civil contempt proceedings
ag;ainst the respondents, alleging disobedience of order of the Hon'ble
Tribunal. The respondents respectfully submit so because the petitioners
cannot blow hot and cold at the same time, They cannot at the same time
challenge the order of the Hon'ble Tribunal in the High Court and allege
disobedience of another order of' Hon'ble Tribunal having the similar effect.

..ocol‘/"



That the respondants crave leave of this Hon'ble Trbunal in gubmitting
that the order dated 20" March, 2001 passed by this Hon’ble Tribunal is
conditional one. For convenience the order is reproduced below:

" The applicants are three in number who are similarly situated
retrenched employee of the census department seeking for a similar direction
granted by this Bench in OA No.415 of 1999 (0.1.Singh -vs- Union of India
and others) dt. 20.1.2000. In the aforesald decision the tribunal in the light of
the decision rendered by the Supreme Court in the case of Govt. of Tamil
Nadu and another -Vs- G.Md;Ameemddin reaported in 7 SCC 4999, ordered
for consideration for absorption of the aforementioned applicant in vacancy
that may occur in the 2000-2001 in suitable post commensurating to his
qualification in terms of the judgement of the Appex court.

Upon heairinEg Mr.Choudhury , leamed Counsel for the applicants and
Mr.B.C.Pathak, Learned Addl.C.G.S.C., we dispose of this application with a
direction to the respondents to abosorb the applicants in vacancles that would
occur for census operations 2000-2001 in suitable posts commensurating with
their qualifications. The respondents are directed to make necessary
appointments within a reasonable time on arising of such vacancies.

The application is accordingly disposed of. There shall, however, no
order as to costs”

The simple reading of the aforemantioned order makes it clear that

 the petitioners were to be absorbed in vacancies to be occurred for census
| operation 2000-2001, and they were to be absorbed in suitable posts

commensurating with hveir qualiﬂcatigns. It is respectfully submitted that as
per order of the Hon'ble Tribunal (I) there shy_!d, have been vacancies for
census operation, (ii) the petitioners should have been suitable for the vacant
post, (iii) the posts should be commensurating with their qualification and (iv)

|
1
|
|
|
'
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necatsary appointments were to be made within msonibl'g;i;me on aricing of
‘r‘ such vacancies. It is most respectfully submitted that “commensurating with
51 their qualification” means that petitioners can be considered for a post for
which they fulfil the condition mentioned in the Recruitment Rule. /

Now as far as census operation vacancy is concemed, no census post
ﬁf of Draftsman is created for the census operation 2000-2001. Secondly no
census operation vacancy of Draftsman is there and thirdly there is no other
census post/vacancy for the which the petitioners are sutable. As far as post
| of Senior Draftsman is concerned, the said is filled by 100%by promotion. So
| when the post is filled by 100% promotion and there is no element of direct

1 recruitment, the question of petitioners being qualified for the post does not
1 { o arise,

/ There aggmﬁgmsnnsumeMr regular vacancy of Draftsman is

avallable The 2 posts which are alleged vacant are not in fact vacant. The
two draﬂsman namely (1) Smt. Biju Mahanta, (2) Smt. Renu Mazundar are
having their lien on the said m(g when regularlmbents
have lien on the above pos’\b; the petitioners allegation that the posts are }
vacant is rloj: true. Furthermore, the direction of the Hon'ble Tribunal for
absorbing the petitioners against the vacancy of Draftsman created for census
operation 2001.So when the order passed by the Hon'ble Tribunal is
: conditional and the precondition for absorbing the petitioners is not fulfilled

the respondents cannot be said to have disobeyed the order of the Honble
Tribunal wilfully.

It would also be pertinent to submit here that otherwise also as far as
the vacancy of other nature (such as regular/adhoc/temporary/resultant
5‘ vacancies) than the census operation is concerned, it is respectfully submitted
| that in the Misc. Case No.323/2000, filed by the Petitioners only Hon'ble High
\ . Court has taken a view that the Hon'ble Court can surely not compel the
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Director to conskler the cass of the Petitionere for adhoc appointments, The
order passed by the Hon'ble High Court is reproduced below:

’

“This is an application for staying the circular dated 23.2.2000 which
has been annexed with Misc. Case as Annesure-4, In cther v?ords, the writ
petitioners are wanting this court to pass an order to the effect that they
should be considered for recruitment as Draftsman in the department of
census. After going through the averments made in the application and the
annexures filed along with the application, and after hearing the learned
counsel Mr.D.Sur, CGSC and Mr.A.H.Saikia, we are of the considered view
that the application does not merit acceptance. The dircular contemplates mé
filing up of some posts as shown in Annexure-1 by suitable officials from
Central/State Govt. department for appointment by transfer or deputation
and that too on ad hoc basis up to 2001. If the Director of Census Operation
is wanting some persons on deputation, this Court can surely not compel the
Director to consider the case of the petitioners for ad hoc appointment. The
case of the petitioners is neither covered by the direction issued by the
Tribunal in the order impugned in the main writ petition or by any judicial
pronouncement. “

Finding no merit in the applicatioin the same is dismissed.”
Here the answering respondent humbly submits that in view of the
Law laid down on the subject by the Hon'ble Supreme Court in catena of

cases a contempt is constituted only when there is wilful disobedience of the
order of the Hon’ble Tribunal.

Y ‘7/"'
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In this connection abstract from decision of Hon'ble Supereme Court
are reproduced below:

*In the case of Indian Airports Employees’ Union V. Ranjan Chatterjee,
(1999) 2 SCC 537:199 SCC (L&S) 558: AIR 1999 SC 880: 1999 Cri Lj 1332:
(1999) 1 LU} 661 the Hon'ble Supreme Court held that "Disobedience of
orders of the court, in order to amount to “civil contempt” under $.2(b) of the
Contempt of Courts Act, 1971 must be “wilful®. Proof of mere disobedience is
not sufficient. Where there is no deliberate flouting of court orders but a mere
misinterpretation of executive instructions, it would not be a case of civil
contempt.

Rival contentions raised in this case involve interpretation of the order
of the Supreme Court, the notification and other relevant documents. In this
contempt case, it is not being decided whether the interpretation put forward
by the respondents or the petitioners Is correct. The question has to be
decided in appropriate proceedings. For the purpose of contempt case, it is
sufficient to say that the non-absorption of six sweepers was bonafide and
was based on an interpretation of the above orders and notification etc. and
cannot be said to amount to “willful disobedience” of the orders of the court .

The contempt case is dismissed without costs without expressing any
opinion on the right of the petitioners to seek regularisation. It is open to the
petitioners to resort to appropriate remedies in accordance with law. Indian
Airports Employees’ Union Vs. Ranjan Chatterjee,(1999)2 cc 537: 1999 SCC
(L8S) 558:AIR 1999 SC 880: 1999 Cri Lj 1332: (1999) 1 LLJ 661.”

0-008/"'
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In another case Kabildeo Prasad Sah Ve, State of éihar,(iégg) 7 5€CC
569:1999 SCC (L&S)1357 it is held that “A petitioner who complains breach
of court order must allege deliberate or contumacious disobedience ~ On facts
held, no case of contempt was made out when there was genuine dispute as
to whether the appellants satisfied the conditions subject to which court
directed payment of salary’ '

Yet in another case State of Orissa Vs. Gaura Chandra Panda, 1999
SCC (L&S) 784 the Supereme Court held that - where thers was genuine
difference of opinion between rival parties as to whether workman whom the
appellant Union was representing, were covered by the relief granted by the
court and resolution of this difference involved interpretation of court order,
notification and other relevant document, held non-implementation of the
court order in the case of those workmen did not amount to contempt.

Therefore in view of the above legal position on the subject, the
respondents respectfully submit before this Hon'ble Tribunal that the order of
the Hon'ble Tribunal dated 20.3.2001 passed in OA No.388/2000 has not
been disobeyed wilfully in any manner. In fact, the petitioners also could not
pin point any act of omission or commission of the responderts which could
amount to contempt of court. Since no vacancy (either census operation or
regular) are available, the question of absorbing the petitioners does not
arise, The vacancies which the petitioners have alleged are in fact the posts
on which two incumbents (1) Smt. Biju Mahanta and (2) Smt. Renu
Mazumdar are having their lien and are regular posts thus cannot be called
vacant. Moreover, when there is a wide scope for interpretation as well as
decision on various terms and concept, the petitioners cannct allege before
the Hon'ble Court that the order of this hon'ble Tribunal is willfully disobeyed.
In the present case serious and disputed question which needed
interpretations are involved. Such questions are: (1) whether any vacancy is
there, (2) whether any vacancy of Draftsman is theré, (3) whether any
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census post of Draftsman ks vacant, (iv) whether patitioners can be
considered for absorption as Senior Draftsman. Having considerad the entire
matter and having understood the order of the Honble Tribunal , the
respondents have come to the conclusion that they have not wilfully
disobeyed the order of the Hon'ble Tribual in any manner. The respondents
further submit in the event of any census operation post of Draftsman being
available the petitioners could be considered for absorption. Further, when
there was no Census operation post of Draftsman is created, question of
absorbing the petib'éners does not arise and this had been in due regard of
the order passed by the Hon'ble Tribunal in OA No.388/2000:

In all faimesé, it is most respectfully submitted that from the order of
the Hon'ble Tribunal dated 20.3.2001, passed in O.A. No.388/2000, the
respondents had preferred a Civil Writ Petition No.7126/2001 before the
Hon'ble High Court of Guwahati. In the said C.W.P., the Hon'tle High Court
has observed as follows:-

"......However, the authority shall consider the matter in accordance
with the decision of the Supreme Court in the case of Govt. of Tamil
Nadu and Anr. Vs, G.Mohd. Ammenudeen & Ors. Rendered in case
No.Civil Appeal 81 of 1998, This disposed of the writ application.”

Parawise reply:

1. The conltents of the para 1 of the CP are misconceived and
misleading . It is submitted that as far as the question of retrenchment is
concerned, the same is not adjudicated by the Hon'ble Tribunal in OA
No.388/2001.
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Az far a5 vacant post of Draftsman is concarned it is submitted that no
post of Draftsman is created for census work. Thus when the precondition
mentioned in the order of the Hon'ble Tribunal are not fulfilled, the question
of consequent for absorption the petitioners did not arise,

2.That as far as the order of the Hon'ble Tribunal is concerned the
same is a matter of record. It is also humbly submitted in para 1 of contempt
petition the petitioners themselves have admitted that the order of the
Hon'ble Tribunal was to appoint the applicants in suitable vacancy in the
census operation 2000-2001. It is submitted that as the claim of the
petitioners was for the post of Draftsman and no post of draftsman in census
operation 2000-2001 is created, the question for absorbing the petitioners did

not arise,

It may be partinent to submit here that the application dt. 4"
May/2001 made by one of the petitioners Shri Md.Abul Hussain has been
suitably replied. It may also be relevant to submit here that the application
was submitted only by Petitioner No.1 and petitioners No.2 and 3 did not
make such application. The said application was made only by petitioner
No.l. In addition to above it may also be submitted that as per
announcement made in the Parliament the Hon'ble Finance Minister, the
Govrnment have recently issued guidelines to the effect that any regular
Group A,B,C & D posts in govemment office shall not be made without prior
approval of the competent authorities. A copy of the relevant instruction of
the Govt. on the subject is enclosed as Annexure I,

3. That in para 2 of the the contempt petition the petitioner is again
misleading the Hon'ble Court, thus the same is denied. It is submitted that
the order of the Hon'ble Tribunal was to absorb the petitioniers in suitable
post created for census operation 2000-2001. It is submitted that no post
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of Draftsman is creatad for census oparation 26604001. It i submitted
that otherwise also no vacancy of Draftsman is there. On two substantive
and permanent posts of Draftsman which are alleged to be vacant (1)
Smt. Biju Mahanta and (2) Smt.Renu Mazumdar are having their lien. It is
submitted that the two incumbents in the post of Draftsman are
temporarily promoted to Senior Draftsman. It may also be submitted that
the Hon'ble Court has directed for absomption of the petitioners against the

-census operation posts of 2000-2001. The petitioners cannot compel the

respondents to absorb them even in such cases where there is intemal
reshuffling of staff, e

. That the Hon'ble Tribunal had not hrescribed any time limit for

implementing the order. Hon'ble Tribunal had directed for absorption of
the petitioners on fulfillment of certain condiion and when these
conditions have not yet been fulfilled the petitioners cannot be absorbed.
And non-absorption cannot be treated dischedience of order of Hon'ble
Court,

. That the contents of the para 5 of the CP are incorrect, wrong, false and

far from truth and the same is denied. It is humbly submitted that the
respondents have not disobeyed the order of the Hon'ble Tribunal as
there is no post of Draftsman created for census operations 2000-2001
nor there is any other census post suitable for them for absorption.

. That the contents of the Para 6 of the CP is again misleading and hence

the same are denied. It is submitted that the contempt petition is
absolutely frivolous and is filed in abuse to the process of law. There is no
case for initiating contempt proceeding against the respondents. It is also
submitted that the respondents have prefered Civil Petition before the
High Court from the order dated 20.3.2001 passed in OA No. 388/2000
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and in view of tha law laid down of the Hon'bls Supamme Court in the

matter of Modem Food Industries -vs- Sachidanand Dass, 1995 SUPP (4)
SCC 465, when CWCP as well as CMF are pending with the Hon'ble High
Court, conber‘rspt proceeding pending before this Hon'ble Court may be
deferred till final disposal of the said CWCP and CMF.

. The CP is misconceived and devoid of merit and deserves to be dismissed

with cost.

Verification:

 Verified In Guwahat on ............... .. that the
| contents of the counterreply are true and
|« correct to the best of my knowledge derived
| from records.
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That the statements made in paragraphs. 1. 2. Yo L., of this reply

-------------------

i afﬁdavit are true to rﬁy knowledge and belief, those made in

N paragraphs......2..c............. being the matter of records are true to my

| information derived therefrom and the rest are my humble submission before
this Hon'ble Tribunal. I have not suppressed any materia[ facts.

And I sign this affidavit on this............2.I\%...day of November, 2001 at
Guwahati, :

i dgie

Identified by me~ . ~ Deponent
¢ G

Solemnly affirmed and declared
before me by the deponent who is
identified by Shri B.C. Pathak,
Advocate on this .../ Z1h.day of

November, 2001 at Guwahati.
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.Government of India

<p\

b 'Ministry.qf Home Affairs o
| .. Director of Census Operations, Assam
o ~:G.S.Road, Ulubari, Guwahati - 781007 -
Md. Abul Hussain®~ - { &0 7 ©. “'pated. 3.10.2001."
CfO R. Islam, b L R
Gandhi Basti, , T L '
~Guwahati-3. - S

Sub: Répiy tb the Arépfeéentati @n dated 4‘h May ‘2'(')0,1 vad'dr'egsed to the_ Director 'of anéus Operatlons, -

- Assam, Guwahati-7, "¢ |

sir,

‘ d - L 'v",\- '; b

With reference to your representation dated 4% N 2y,2001 made by you referring to the order of

", Hon’ble CAT dated 20.'32;0.01'pass¢d in OA No.388/2000 you are informed as follows: el

-

-Upon hearing' Mr: AK. Choudhry, Learned counsel’ for the applicants aiid Mr. B.C. Pathak,

. Inthe aforesaid. menticned order by Hon'ble CAT has divocted as follows: ~ .- -

v,

leamed Addl. CGSC,, we dispase of this application with a direction to the respondents to absorb
““the applicants in vacancres that would -occur for Census Operations.2000-2001 in sujtable post
: éo_mmensurating;with their clarifications. The respondents ‘are directed to make neccssary

U .
' * Census Operatioris 2000-200
* on your.qualifications. -7’

.- appointments wit}lin 2:1 reasonable time on arising of such vacancics.’ L

That aspa your representation ‘you could ot be considered because there is o vacancy for

1 but according to your seniority you wil tAabsorbed in suitable post
' L ERRTL IR TR IO :
,

That at one point of time you are engaged against’ Census post of

~ . -considered for such post only. Howeve, at this stage, no post e(;%%ff ‘gn has been created for

Census Operations 2000-2001. Furthermore you are not consider i%oth’er. post created for
~Censu50p\el‘ation.. [ R R e

“nan, thus you could be_

.- Your representation dated 4"".‘May;20,01 in which you have stated that the 4 regular : -
vacancies of D’man in' connection with 2001 Census are still lying vacant apart from 11 regular

post of Computor is absotutely misconceived and misleading. It is informed to you that'no post of

- for which you. could be suitable. Your representation has been considered very carefully and it is

found that in the order of the Hon’ble Tribunal you could be considered only against the.

" vacancies in the i)ost‘creatcd of Census Operation provided you are suitable for the same. As you

are appointed for the post of D’man -only created for Census Opetation, 1991 you could be’
. considered against st;lch post only but there were no such post created and so you could not be

LY 2

.

|
r
|

‘D’man of Census: Operation 2000-2001 has'been created in this Directorate. Order of the Hon’ble
. Tribunal was to consider you for your absorption on the vacancies in the post of Cgnsus Operation



¢ ~
q

considered. As far as the posts of Computor are concerned,
the same- are‘fllled up only as per the instruction on the
subject. Furthermore, as far as the posts of Computor created
for Census Operation are- concerned, the Hon'ble High Court
has ordered that the same have to be filled according to the

seniority of Computors which were against for earlier Census
operations. However, for such post you are not suitable also

;
as you do not fulfil the requisite qualification for the
same. ' '

It is jinformed to you that your case has been
considered with due respect to the Hon'ble Tribunal and it
has been found that no post of Draftsman for Census Operation
‘has been created for 2001 Census and hence you could not be
absorbed. Your representation is disposed of accordingly.

- g e

Yoursffaithfully,

Y \\(YY‘/(\
\ . (pr. .ﬁf‘Baruah)
\Asstt.Director of Census

1 Operations,Assam, Guwahafi.
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OFFICE OF THE REGISTRAR GENERAL, INDIA
(Government of India, Ministry of Home AfTairs)
2A MAN.;INGH ROAD, NEW DELHI 110 011

l:
.

. Ref. No.: A-i?ou‘/l/;ml-m.’n‘ | o . Date: June 2, 2001

B ENDORESEMENT'

A .COLY of the under mentmned paper(s) is "forw'arded herewith for in

formatlon/necessary action to the following'-

Encl

A- 19011/1/2001—Ad II

: As above.

i _
All Census D1rec‘torates in States/U Tess

- All Heads of Divisions including Langaage D1v1sxon, RGls- offlce.

General Secretary, All . India Association, C/o. Directorate of Census
OLeratlong Or1ss*a, ‘PO Bhui Nagar, Bhubaneswar ~' 751022, ' :
DD(C), J sD(J), DD(AKS), .DD(SP), Accounts Offxcem\

P.S, to R.G.I/PIS. to J.R.G.L./P.S. .ito: DRG(C&'I)”

“Al Sectlon/Cells/Dewsmn in R G.I. office Hqrs. | P4

Order f11e. ,

List of papers forwarded
S:No.

1.

2 IR
r e . ( D.5. SHINI )
' 5 . T - UNDER SECRETARY
4 .

Name -of . t'he'Mir'xi\str"‘y S No, .and -Date S Subj : 4
Government of In ida No.2/8‘/20014PiC« i 'v'bptmlsation of Dn'ect
M1n1stry of Personnel . dated 16.5.2001 o Recrmtment of civ1l1an
Public Grievance & TR ~posts. .

Pensions Departm =nt;"of '
Personnel & Training. .




' B A; .
: 12T i

4 :ia |
oL No 13011/10/2001 - Finance-I] “ 9\\
i Governntet of India/Bharat Sackar 1 o

. | Mlmstry of Home Affairs/Grih Mantrala, ya |
- NewDelhx $29- o—zm

| ENDORSEMENT

A copy. of the under menuoned paper(s) is forwardc,d hcrethh for
m{"onnatxon/ncccssary actlon to tbe following:- S

\/lff All attached/Subordmates Ofﬁces of MHA/DOL/DOI/DOJ&KA
)V‘ | L (5 copies each and 20 spare copies to Pr.A.O,MHA.

2. Al Statutory Orgamsanons/Commxssnons/Commmees/Panels etc
under MHA//DOL/DOJ/DOJ&KA( 5 copies each). :

gt

Ministry of Home Affhirs-All Officers/Sections, S
Deptt. of Official Languages-All Officers/Sections, ;@

3.0 ANUT Ad ministtations (Finance Secretaries). A
4,
5.
6.  Deptt. of Justice-All: Officers/sections. ¥
T,
8
9

Department of Jammu & Kashmir Affairs ~ AIl Oﬂicc.rs/Secnons
All Zonal Councxls !

- 20 spere copies for Finance-II Sectjon. o
10. I DOP&PW DOAR&PG- All attached/Subordmate oﬁices

l
Pages )~ 3 | /Correspondenceto be typed

T‘\V\‘ ‘-\ & A ‘(/—-\.\.J

7% )mwd . | 1

' |
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No.2/8/2001-PIC , :,7;7]’
Government of india . é
Ministry of Personnel, Public Grievances & Pensions {b

Department of Personnel & Training
ARRRRRR

I
New Delhi, the /{ May, 2001.

OFFICE MEMORANDUM

i3 sﬁbjacf Optlmlsahon of direct recruitment to civilian posts.

1&‘ '.‘,, . YO ‘ -‘

The Finance Minister v)hile presenting the Budget for 2001-2002 has stated
that “all requirements of recruitment will be scrutinised to ensure that fresh recruitment
is limited to 1 per cent of total civilian staff strength. As about 3 per cent of staff retire
every year, this will reduce thé manpower by 2 per cent per annum achiéving a
reduction of 10 per cent in five years as announced by the Prime Minister”.

1.2  The Expenditure Fieforms Commission had also considered the issue and had
* recommended  that each MmtstryIDepartment _may " formulate Annual Direct
Reciuitment Plans through the. mechanlsm of Screemng Committees .
21 All Ministries/Departments are accordingly requested to prepare Annual Direct
_‘Recruitment Plans covering the requirements of all cadres, whether. m'an'agedi by that
Ministry/Department itself, or managed by the Department of Personnel & Training,
tc. The task of preparing the Annual Recruitment Pian will be undertaken in each¢}
@/\‘/ﬂ’\' " Ministry/Department by a Screening Committee headed by the Seéra'tary..of that
Ministry/Department with the Financial Adviser as a Member and JS(Admn.) of the
Department as Member Secretary. The Committee would also have one. senior
tepresentative each of the Department of Personnel & Training and the Department. of
Expendnture While the Annual Recruitment Plans for vacancies in Groups ‘B, ‘C'
"D’ could be deared by this Committee itself, in the case of Group A Serwees the
nual Recrunment Plan would be cleared by a Committee headed by Cabmet
ry with Secretary of the: Department conoemed Secretary(DOPT) and

Secretary(Emendtture) as-Members. '
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22 While preparing the ‘Annual Recruitment Plans, the . roncemed Screemng
Committees would ensure’ that dxrect recruitment does not in any case exceed 1% of
the total sanct«oned streng‘th of the Department Since about "% of staff retire every
year, this would translate mto only 1/3™ of the direct recruitment \, cancles occurring in
each year being filled up. Accordmg!y direct recrultment would be limited to 1/3" of
the direct recruitment vacancies arismg in the year subject to a hmher ceiling that this
does not exceed 1% of itne total sanctloned strength of the Oepartment While
examining the vacancies to be filled up, the functional needs of tm) organisation would
be critically examined so that there is flexibility in ﬁlhng up vacanwss in various cadres
depending upon their nelatwe functional need. To amplify, in s‘hse an organisation
needs certain posts to . f"hed up for safety/sewmyloperation%ﬂ considerations, a
corresponding reducbon i dxrect recruitment in other cadres of i hie orgamsauon may
be done with a view to re*stnctmg the overall direct recruntm&ent to one-third of
vacancies meant for direct! recrultment subject to the condition thng the total vacancies
Proposed for filling up should be within the 1% ceiling. The. "(Lmaming vacancies
meant for direct recruitment which are not cleared by the Screez‘amg Committees will
not be filled up by! promotron or otherwise and these posts will star{cl abolished. *

M

23 While the Annual ecrurtment Plan would have to be prep med lmmeduately for
vacancies anhmpated in ?001-02 the issue of filling up of direct remmment vacancies

~ existing on the date of issue of these orders, which are less than nne year old and for
which recruitment: action has not yet been finalised, may also be chtlcally reviewed by

MimsmasIDepamnents and p!aoed before the Screening Commm ms for ‘action as at
para 2.2 above.

5
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24 The‘vacanéies finally ¢ eared by the Screening Commmees mfm be filled up duly |
applying the ‘rules for reservation, hand:capped compassionatw quotas thereon.
Further, administrative Mm:st’nesloepanmentslumts would obtain )eforahand a No
Objection Certificate from the Surplus Cell of the Departmen ‘of Personnel &
Training/Director General Employment and Training that tsustableS arsonndi dre not

* available for appomtment against the posts meant for direct ra;.:uitment and only

. Contd./e—
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[

=20

¥
. )

i

thereafter place indents for Dsrect Recruitment,

accept any indents whtch ars not accompamed bya certxfncate indi
has been cleared t])y the concerned Screening Commmee and th
are not available mth the Surpius Cell.

3. The other modes of
Recruitment Rules/Serwce
the provisions of theinotcfed

4. The prows:ons of thls

$ 3

Recrumng agen

-‘w

l
i

Rules would, however, continue to b
Re;_:ruatment Ru!es/Servuce Rules.

b

5. All Mxmstnes/Departmenti
attached and subordmate offices, la

ecruftment (mcludmg that of * promoujn

+

control. Secretaries of admmrstrakwe MumstnesiDepartments may ;

-

%

9

Lies would also not
luatmg that the same
su:lab!e personne!

) prescribed in the
' Bdhered to as per

: ichble to-all‘Centrai
try of Railways,
i~ wholly or parﬂy '

are fequested to circulate tm. orders to their
utonomous bOdteS efc. under t‘F it admmstratwe

s'sure that acuon

based on thessorders is taken imm diately. ;}e .i_‘
| ' ‘T' N N -
8. Hindi version wilf follow. 3
| Mad $q
Hlarinder Singh)
E Joint Secretary to b Govt. of India
¢ ; i
. To, | I -
1. Al Mmrstnes/Departments ) tpe Govemmént of Indig
- (as per standard di tnbutuon list) ‘
2. Chairman, RRE, SSC, UPSC dnd caaG, i
R i
3. All Financial Advisers (By'name) i
- : '; b

o a A
i A

AN

y A

£
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IN THE CENTRAL ADMIN;S g "BUHQ%%;,_N

GUWAHATI BENCH : GUWAHATI

In O.A. No.%24 of 199

‘

In the matter of -

........... Petitioner
~Yersus-
Sri J.K.Bhantia & Ors.
,,,,,,,,,, Alleged Contemners

In the matter of

Rejoinder submitted on behalf of the
petitioners againzt the counter reply

submitted by the alleged contemners.

ﬁhe,humble patitioners above named most respectfully beas to state as
qu%E -

P

i i

- |

1. ! That the contention raised in para 2 (a) of the counter

%;t'

-

2

im

- neply is absolutely false, misleading and not based on records rather an

pt is made by the alleged contemners/respondents suppressing the

aterial facts to mislead this Hon’ble Tribunal on the alleged ground

vﬁha@ there is no vacancy of draftsman and there is no specific direction
i ! v

QFséed by the Hon’ble Tribunal for absorption/appointment of the

@bpﬂicaﬂta in 0.A.No. 2388 of 2000. &4 mere reading of the direction of

C
t%el

i
apu
!

H

on’ble Tribunal in its judgment and order dated 20.3.2001, it is

:dantly clear that the Hmn’blé Tribunal specifically directed the

| P - : ]
rhaéondents to absorb the applicants in the vacancied ' that would

u
o&cur’
|
|

5

for Census Operation for 2000-2001 in the suitable post

commensurating with their qualifications. The respondents were also

i
|
it
H

dﬁréated to make necessary appointment within a reasonable time on



Yy

-

4Ei;i of such vacancies. Therefore it cannot be said that there is na
Qpteflb order pazsed by the Hon’ble Tribunal and the contention of the
alleqed contemners/respondents ig also not correct to the extent that
Lha order of the Hon"ble Tribunal is ﬁondltlonal, It is categorically
dmniwd that non compliance of the judgment and order dated 20.3.2001
pas%ed by the Hon’Be Tribunal in 0.A. No. 388 of 2000 has no bearing
Qigh the judgment and order dated 5.6.1998 passed in 0.A4. No. 270 of
1995

( ] It is submitted that the services of the present petitioners
‘ﬁav% been terminated in pursuance of the judgment and order dated
w,& 1998 passed in O.A. No. 270 of 1993, although there was an
obwprvatlcn/dlructlon to consider the cases of the applicants for
&bsurptlon against the direct recruitment vacancies. But the said claim
@f th@ applicants were deliberately rejected by the respondents on there
ﬁen;esmntatlon long back in total violation of the order of the Hon’ble

Trmbunal.
|

| It is categorically stated that this Contempt Petition has been
f11 d by the petitioners for deliberate non-compliance of the order of
Lh Hmn ble Trikunal passed in 0.A. NO. 388/2000. Therefore, contention
OF the alleged contemnars/respondents that the contempt petition is not
magptalnable on the plea that the petitioners have challenged the order
@f!fh@ Hon"ble Tribunal dated 5.6.1998 passed in D.A.No. 270 of 1993 is

qulte irrelevant.

1
| } It is pertinent to mention here that the contempt petitioners in
th@?r Driginal application No. 388 of 2000 categorically submitted that
'Fhﬁy have already instructed their Lawyer to withdraw the Writ Petition
$@a?irwg Civil Rule No. 2924/98 pending before the Hon’ble High Court as
%uch the allegation of the alleged contemners/respondents is baseless
%nﬁ bogus. | |

-

|
|
i It is relevant to mention here that the Hon’ble High Court while

con&lderlnq the admizsion of the Writ petition bearing Civil Rule No.



£§24M98 specifical ly observed that the pendency of the Writ Petition
Shali not be a bar for the respondents to consider the absorption of the
petiﬁioners against the available vacancies, which would be evident from
theiHon’ble High Court”s order dated 17.6.1998 and also would be
@;idént.from the order dated 2.7.1999 passed in Misc.Case No. 747/99

(Civil Rule No. 2924/98).

_ It is also relevant to mention here that in Misc. Case No.
32332000 in Civil Rule No. 2924/98 the Hon’ble High Cowt while
dism@ssed the said Misc. Case which was preferred before the Hon’ble
High?Court by the contempt petitioners for staving the operation of the
C?rcélar No. DCOCE)SC/90/2172 dated 23/24.2.2000 whereby certain post in
cbnnéction with 2001 Censug is sought to be filled up by transfer on
deputation basis. The Hon’ble High Court did not interfere with the

circular dated 23.2.2000 on the ground that the Misc, case of the

petitioners is neither covered by a direction issued by the Tribunal im

the order impudned in the Main Writ Petition or by a judicial

pronouncement .

But the instant case of the contempt petitioner is squarely
covered by the direction passed by the Hon’ble Tribunal in 0.4, No. 388
of 2000 as such the deliberate violation of the said order on the
alleged ground that there is no post available for draftsman in the
offiée of the Director of Census Operation, Assam, suppressing the
matefial fact 1s amount to violation of the Honble Tribunal’s order
d@te@ 20k3~2001 and the alleged contemners are also liable for perijury
for gubmission of deliberate false statement with a well-thought manner.
m?meﬁ@ reading of the circular issued under letter No. DCO(E)50/99/2172
dated 23/24.2.2000 it'would be evident that the Director of the Census
Oﬁergtiom, Assam issued the aforesaid circulars dated 23/24.2.2000 for
”fliing up cartain vacancieaifor 2001 census as categorically $tat@d in
para:B of the said circular on ad hoc/deputation basis. In the said
circ@lar among other vacancies the post of draftsman in the pay scale of

Rén 4500*7000 has also been included, therefore the contention of the

/}



l
; o
; _ _

dllNQud contemners/respondents, that there is no vacancy of draftsman

ﬁvallable is totally false and misleading., as such conduct of the

|

allaged contemners/respondents A the matter of implementation of the
Ard#r of the Hon’ble Tribunal order dated 20.3.2000 rdnnot ba said to
be bona fide and it furthar appears that they have suppressad the

mdferldl fact bafore the Hon’ble Tribunal with a sols intention to

i
1 I
i

1i$lead the Hon"ble Tribunal.

| i , i .
oA copy of the circular dated 23/24.2.2000, Hon'ble High Court’s
e dé rs dated 17.6.1998, 2.7.1999 and 30.3.2000 are annexsd hersto and

mar&ed as Annexures III, IV, V, and VI raspectively.

1t is further stated that posts of draftsman also ava 1lable

yn the office of the Director, Census Operation on regular basis which
i

%bulo be evident from the letter bearing No. DCO(E)43/75/Pt 1/4484 dated

1 L4 42001 addressed to the Registrar General of India, Mew Delhi wh@rm.
the IDirector forwarded the warterly return ending 31.3.2001 on staff

ﬁtrengthﬁ in the enclosed pro forma in respect of the office of the
ﬁjrectora Census Qperation, fssam, where it would be @V;d 2nt that two
i

t?mporarv posts of draftsman are lyving wacant in the pay scale of Rs.

50008000 and one post of Senior Draftsman also lying vacant in the pay’
shal@ of Rg. 3500-900C. Thersfore contention of the allﬁgéd contemners/
!
ﬁ%sémndents that there is no vacancy of draftsman availlable in the

offx»e of the Cirector, Cenquq Operation, Assams contradlctory to

meir statement made in the counter reply to the contempt petition

]
oubmxttwd by the alleq@d “ontemn@rQJrebpondenta, Therefore it appears
\

that all through the allegad contemners made an attempt to mislead the

Hon® ble Tribunal with a deliberate intention to avoid the implementation
q} Qhe order of the Hon’ble Tribunal dated 20.03.2001 passed in 0.A. No.
3%ﬁ§of 2000. It is also pertinent to mention here that the question of
ﬁ%vﬁng lien in the post of draftsman who were promoted to the cadre of
Sénﬂmr Draftsman is irrelevant, more particularly in view of the fact
t%at the post of Draftsman is sought to be filled up by the alleged
i
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r circular dated

[N
&
<
tdd
o
it
of
puy
o
e

contemners through deputation bas
23424 .2.2000.
Lo A copy of the letter dated 9.4.001 is annexed hereto and

ﬁhezgame is marked as Annexure--VII.

2. That the contempt petitioners categorically deny the statements

made in paragraphs 1,2, and 3 of parawise reply and further submitted
ﬁh&& the contention of tha allegedvcontemners/re&pomdentﬁ that thers is
no vacancy of draftsman available are totally false, mislesading and
dontradictory to their own records. It is a deliberate attemot on the
part of the alleged contemners to mislead the Hon’ble Tribunal in order
o avoid to implement the order of the Hon'ble Tribunal dated 20.3.200L
passed in O.A. No. 388/2000. It would further be evident from circular
@ated 25/24.2.2000 that the post of Draftsman were advertised for
éombletion of time bound work of 2001 census by the office of the
Diréctor, Census Operation Assam. Therefore it cannot be said that no
post of Draftsman is created for the purpose of 2001 Census. The order
of fhe Department of Personnel and Training dated 16.5.2001 referred at
&nn@xurawz to the counter reply of the alleged contemners is on
different context and the same is not relevant in the instant case of
ﬁhe‘petitioners. It is further stated that the letter dated 3.10.2001
#ddfessed to the applicant after receipt of the contempt notice, the
%ame has been issued to cover up the lapses of the alleged
contemners,/respondents. The letter dated 3.10.2001 which has been issued
in order to make an eye wash. The contention of which is contrary to
ﬁheir own records so far vacancy position is concarined. It is
Qatégorically stated that the post of Draftsman circulated through
circular dated 23/24.2.2000 are still lying vacant as because no
éppiication was received by the Director éf Census Operation for filling
LI the post of Draftsman as advertised through aforesaid Notification.
As such there is no difficulty on the part of the respondents to
gccémmmdate the applicant in the vacant post of Oraftsman available with

the office of the Director, Census Operation, Guwahati.



ﬁ. ; That vour petitioners categorically deny the statemsnts made in
éarégraphs 4,5,6 and 7 of the counter reply of the alleged contemners
ébd:further begs to state that the present contempt petitioners have
s%rved in the capacity of Oraftsman for about eight vears in the office
of the Director, Census Dperation. Therefore it cannot be said that the
petitioners are not suitable for the post of Draftsman available with
ﬁheioffice of the Director, Census Operation. It is also stated that the
fuli context  of the order of the Hon’ble High Court passed in the Writ
Petition Mo . ?128/200i has not been made avallable before this Hon’ble
Tridunal but it appeérs from their own statement that the Hon’ble High

Cbuﬁt also directed tA% respondents to consider the case of the contempt

i

Qﬁtﬂtioners in accordance with the decision of the Supreme Court in the
‘d%sé of Government o% Tamilnadu and ﬁhother Ys. G.Md. Ammenudden
r;ndéred in the case No. Civil Appeal No.81 of 1998. As such the alleged
contemners/respondents are duty bound to implement the order of the
Hon’ble Tribunal dated 20.3.2001 passed in 0.A.No. 388 of 2000.

|

‘ In the facts anq circumstances stated above, it is a fit case for
the}Hon’ble Tribunal #or initiating a contempt proceeding against the
alléged contemners/respondents for deliberate violation of the Hon’ble
T%i@unal’s Drd&rwﬂateq 20.3.2001 passed in 0.A. 388/2000 and also for

submission of deliberate misleading and false statement ragarding

vacancy position of draftsman. It is humbly submitted that the Mon’ble
Tribunal be pleased to initiate a contempt proceeding after hearing the
respondents and also be pleased to impose appropriate purnishment for

violation of Hon’blé Tribunal’ order referred to above.

b

|
|



AEFIDAVIT

T, Md. Abul Hussain, Son of Md. Azizur Rahman, , aged about 33

wears, resident of village Dampur, P.0. & P.S. Hajo, in the district of

[

Kamrup, Assam, do hereby solemnly declare as follows :

L. That I am the petitioner in the above contempt petition and
as such I am well acquainted with the facts and
circumstances of the case and also competent to sign this
affidaviFg

2 That the statement made in para 1, 2 and 3 are true to my

knowledge and belief and I have not suppressed any material

fact.

3. That this aAffidavit is made for the purpose of filing
contemptipetition before the Hon’ble Central Administrative
'Tribunal; Guwahati Bench for non-compliance of the Hon’ble
Tribunaf’s order dated 20.3.2001 paséed in 0O.A.
Mo.388f2000_

oand I sign this affidavit on this 19th day of
Movember 200L.
tified by \

X !
fdvocate L=

jxkj. ﬂ;é&in Heass oimn

Solemnly affirmed and declared
before me by the deponent who

! is identified by
sri.. WAL 0K BB) seszes,
Advocate on this the .1 M.
| day of ...0M2V.... 2001.

| o he—

- t.11--0°!

Advocal: !
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
' GUWAHATI BENCH :. GUWAHATI

Il pl L
T S

In 0.A. No.388 of 2000

In the matter of i

l : Md. Abul Hussain & Ors o
g e wm e Patitioner

f ~Varsus-~
i $ri J.K.Bhantia & Ors.
....... . .-Allegad Contamners

/
| . Additional Rejoinder submitted on behalf

of the betitioners against the counter

i ., reply submitted by the alleged oonteﬁifzi;////////

The humble petitioners above named -

Respectfully beg to state as under :

|
!
i

That your petitioners categorically deny the contention of the

‘alleged contemners/respondents made in their counter reply that

there is no suitable vacancies occurred/sanctioned for the 2001
Census Operation work to absorb the petitioners, “fhe petitioners
in support of their earlier contentions, further beg to state that
after receipt of the judgment and order dated 20.3.2001 passed in
0.A. 388 of 2000the alleged contemners/respondents filled up in
as much as ﬂo psts of Assistant Compiler/Computors through on
deputation b?sis from the office of Statefed Head Office, Guwahati

vide ﬁssistbnt Director'of Census Operations. Assam datbed

. ] .
©1.5.2001. It would be evident from the series of the appointment

order issue& on 1.52001 that the post of Assistant Compiler and
the post of Computor which has been filled up on deputation basis

|
!



W

are being utilised/created/sanctioned for 2001 Census. But
$urprisingly no specific sanction order so far assistant
compi ler/bo:?putor‘ has been mede available before the Hon’ble
Tribunal whﬁle producing the relevant records in connection with
the instant case. It would further be evident from the sanction
order dated |1.2.2000 issued by the Registrar General, India, hew
Delhi that %here were 11 sanctioned posts of Computor made
available for Census work 2001 for the Assam Region whereas in the
subsequent sanction order for 2001 Census no post for computior has
been sanctio%ed by the office of the Registrar Gaeneral, New Delhi,
but the regu?ar posts of Computor/dssistant Compiler which are now
lying vacant and available with the office of the Director Census
Operation, %ssam has been decided to utilise for the purpose of
2001 Census.| This fact would be evident from the impugined Ciroular

i
dated 23/2442.2000 wherein it is categorically stated that the

- posts of quer Division Clerk, Draftsman, Proof Reader, Computor,

e a la . - . -
L.ower Dlv1§10n Clerk, Senior Technical Assistant, Senior

Stenographeq, Assistant Compiler and Peon is sought.to be Filled

i . . . .
S uUp on tran§fer on deputation basis in order to avoid

implementatign of the judgment and order dated 20.2.2000 pessed in
O.A. 388 ofi2000 by the Hon’ble Tribunal. The attempt of the

_re$pondents! is deliberate to mislead the Hon’ble Tribunal so far

- vacancy positions are concemed. It is categorically submitted
|

that the post of Draftsman which were circulated through letter
dated 23/24.2.2000 could not be filled by the alleged
contemners/respondents for utilising the same for 2001 Census
Dperations.iTherefore, there is no difficulty on the part of the
r@spondentsito accommodate the present contempt petitionefs
against thetavailable posts of draftsman as stated above. It is
categoricaliy submitted that at least two posts of draftsman are
still availgble with the alleged contemners/respondents as well as

nine posts of computor and six posts of Assistant Compiler are

also availaéle with the Director of Census Operation, Assam. As

|

——--



';‘ Cop1essof the appointment orders referred to above are

N

e e ———— -

such there is no difficulty the present petitioners in the

existing avallable vacancies as mentioned above. ‘

annexed hereto and the same are marked asAnnexure-A: series for

perusal of the Hon’ble Tribunal.




AFFIDAVIT

|
| I, Md. Abul Hussain, Son of Md. Azizur Rahman,, aged about 33
vears, resident of village Dampur, P.0. & P.S. Hajo, in the district of
Kamrup, é&sam, do ﬁereby solemnly declare as follows @~

|

1. That I amithe petitioner in the above contempt petition and
as such I am well acquainted with the facts and

i : ~ circumstances of the case and alsaompetent to sign this
affidavit.

2. That the statements made in this additional rejoinder are
true to my knowledge and belief and I have not suppressed
any material fact. |

and! I sign this affidavit on this ...... day of

January, | 2002.

Identified by

fcivocate

)ﬁﬁj,dgﬁka. d*ibsﬁaJ;k

|
Solemnly affirmed and declared
before me by the deponent who

is identified by
1% s (A R
acivocate on this the ....... -

day of ..nuew.- wewa 2002.
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Shri Ameo

jjuarkotlng Conhsumaers

isg hexobr appoint@d

"i'basim ‘In the o/a tho
in the- acale ‘of pa

3 ; ;llcwanc@a ag’ admlsalblo aa'pexr Central: Govt.

Tade 2001 Lot - 28426 20¢

~§“3;to pxomnfion of iruumbontn against the PoGt sanstioned for 2001
o CangUs,

o +_of Poxgornele! O
;,~,gthis officn lotter mo. ncoca)ﬁo/oo/aoa4 ta. 25.4.2001.-

8 pay of

", 24 . The. Mon&qlnq Diroctor. Statefad Ha0.¢. Guwahati with

kr. Dag 1n tho c/b tho Atsam statc co-oporativ'-
Fedaration Ltd (atatfod , Bhangtqaxh. Guwahat!

85 Aaslstant Co Xansfer on deputatic
|birec ensus. Operatlonu, Aaao:yﬂuwahat“ o
o 30&0«79~3940~80-45901_ ofile ‘plus’other T
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02 against the resultant wagancles caugsed due

curbent will be ‘togulated an pox ﬂinistr§';
.2712 B7/Bstt/pt.11 dt.20.4.1983 rood with

, ' .j- " et : :

- ( Ro Sv e R ;

' ASSTT. DIRECTOR OF ‘GENSUS OPERATIONS s

, i 4 _..; - ASSAM c:zx:x:: GUNAHATI. o

| "afh?ﬁamn N@.DCG(E)123/20 y/gvé%—-é$§ - Jf St 1/5/2001- }
" Copy ta 4u': '{ | R jﬂ.t' L i
B P Accounts Officer (csusus). How Delhiw2. §

_ g:toronce]to his lettér No, GA/A[266/pt.1/86-57/88

, ¢ 26, 22001, He 135 requested to send tbo LPC & SOrvic ;
Book toithig office 1mmadlste?y. IV .

o 3. Sarvice: Bomkn o
'“43;2?’///’Accounts EraQChﬁwﬁﬂ

B snry Ameo

gumaripapa-hchtt; Cobpllpr;‘

U -DRa 8. K BARUAH |
ASSTTQ BIRECTOR OF CENSUS OPEHATIONS
. ' ASSAM ttiassses GUNAHATI. '

W e
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1/5/2001,
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N T T

o Shrl Rup ‘Ram Baruah in the o/o the Assam State Cowop-
._perat1VG4Mark0ting@C6nSumnra,F@doration‘Ltd,(statefed).'Bhangagarh,
_ Guwahntivls.herebyjnbpointaqéaz Computor by transfer on deputation
baslg in the o/o the|Director of Census Operations, Assam,Guwahati
. in"the scale of pay b,'4000—100~6000/_'p.m.,pLUs other allowances
. &8 admlssible as por Cantral Govt,. Rules initlally for a perlod-
from 27.4,2001 to 202,2002 against the purely tamporary posts
.s&nctioned.fOx‘200§'Conauao-,~ a el T o

© Tha pay o the incumbent mill be requlatod as per
#inistry of Pexsoqhqlsjogaa»N002/12/87/Eatt/pts11.ldt. 29.4.1988

- %ead with the conditions embosied In this office letter No.
: Dco(a)so/99/3034~dtﬁ-2364920010- R

| | S

L . o  ‘ '.,f ‘F:§':f' |
;b'.' o «fz;-.A“qu\ )

. S (. DRe S, 1 n
- ASSTT. 'DIRECTOR OF GENSUS OPEHATIGNS
B | ASSA&‘t:z:tn:;x;«GUWAHATI,j -

.M@mhﬂ&o;»ncpis)yzé/ﬁobw/'gy;g:z,ig}év.' ;.','.dt. i/b/2oo1§

AC The-?ay:&fhccounfs Officer'(Cénkus),fNew:Dath-2.

2. 7The.Managihg_oirccfor'Sfatéfod HQO.;iGuwahatlfwith'.{
~ refarencd to his.letxer-No.ﬁAﬁA/26ﬁ/pt.1'86«87/681
di. 26,ﬁ42001.-ae 1s requested to send LPC & Service Book
, Tain résgeﬁt.of Shxi Baruah to this office immedlately,
3. 'Q,Sorvlca Book, - 4_ SR ',"f--_ _, - g
-Qp)*/f/i’ Accounts |Branche . T ~X\_;

 '. D : '  Rup Ram ﬂaruah,:éomputpro

. { DAs 'S, K. BARUAH ) ‘
ASSTT. DIRECTOA OF. CENSUS OPERATIONS

ASSAM siit11ss GUWAHATI.

SR

[ ST,
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IN THE CENTRAL ADMINISTRATIVEM &
' GUWAHATI BENCH, GUWAHATI
= C.P. No.37/2001
IN
| 0.A. No.388/2000
Ingthci.;matter of
o
L
Md. Abul Hussain & Others

. -- Petitioners
L v
Shri J K. Banthia & Others (U.O.1) -- Respondents

H

REPLY TO ADDITIONAL REJOINDER SUBMITTED ON BEHALF OF THE OF
THE PETITIONERS AGAINST COUNTER-REPLY SUBMITTED BY THE
SP()NDENTS

i

Most respectfully showeth:

Pre liminary Submission

1. . That at the very outset, the respondents most respectfully submit that there is no
fl

estabhshed procedure prevailing for submitting additional rejoinder to counter-reply

w1thouti the leave of the Hon’ble Court. The Petitioners have neither filed an application

for th e)leave of the Court nor they have obtained the leave of the Hon’ble Court for filing

the | ad;‘iitlonal rejoinder to the counter-reply. It is respectfully submitted that on
21. 2?001, when the matter was argued at length (for about two hours), after conclusion

of the Esubmissions on behalf of both the parties, the counsel for the Petitioners placed '

before ‘the Hon’ble Tribunal certain letters/appointment orders appointing certain persons

on the posts different from those on which the petitioners were required to work during the

census:operation. When it was pointed out to the Hon’ble Court that the letters pertain to

diffi SICJ[; posts, the Hon’ble tribunal directed the Petitioners to file the documents with




%

]
supporting affidavits taking the responsibility. After the direction of the Hon’ble tribunal

dated 21;12.2001 the Petitioners filed the additional rejoinder not mentioning about the
documents produced by them before the Hon’ble tribunal on 21.12.2001. It is respectfully
subm]tte«lu: that no opportunity was given to the Petitioners to file any additional rejoinder

to the cdﬁunter—reply filed by the respondents nor there is any scope for additional rejoinder

in the cfmtempt proceedings. Further, the petitioners have never filed any application

befor:

the petitioners have preferred to argue the case on the basis of available record and it was

[¢’)

the Hon’ble Tribunal seeking to file additional rejoinder. It is humbly submitted that

i ?.! . .
only aﬁ‘f.'r detailed arguments that they had produced certain loose papers before the

Hon"blel; Court. On their action only, the Hon’ble Court was pleased to direct the
Petiti oners to take responsibility and to file an affidavit in support of the documents filed

by them1 Not acting fairly, the Petitioners have tried to -avail the opportunity to file
addmonal rejoinder against the counter-reply filed by the respondents. Further more, the

petltlonfaj!rs have not enclosed most of documents produced by them before the Hon’ble

Court om 21.12.2001 depriving the Respondents from an opportunity to take their stand on

such doé!uments.

o

1 ,
2. That as has already been explained in the counter-reply, the Petitioners, Md.Abul

| i
Hussai%'n & Others, worked as Draftsman against census operation posts and they could

A : :
c]aﬁn t}llelr engagement against the post of Draftsman created for census operation. As no

) . . .
pos“t of Draftsman could be created/sanctioned for census operation 2001, the occasion to

engage] the Petitioners did not arise. The two documents enclosed along with the

I
add moha] rejoinder refers to the post of Asstt. Compiler and Computor and there is no

m gth]h about the post of Draftsman. It is submitted that when the claim of the petitioners

a

in the a.OA could be for the same post on which they worked and when the Hon’ble

Tribun%ll passed a clear order that the respondents to absorb the Petitioners in Vacancies

Lo . . . . . . .
that w"ould occur for census operation, 2001 in suitable post commensurating with their
quallﬁcanons the petitioners cannot claim that the direction of the Hon’ble Tribunal

me:ant!that they were to be engaged on any post in the Department.

I
|
i
|
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|
3. ¢ That here it would be relevant to mention that in the first O.A. i.e. O.A. No.270/93

filed by% the Petitioners before the Hon’ble Tribunal, they had averred in para 4.2 that they

were sejilected for being appointed as Draftsman and in the prior clause they had prayed for

their continuance in the post occupied by them i.e. in the post of Draftsman. So, at this
! .. :

stage, the Petitioners cannot argue that whatever post occurred in the Office of RGI should

have been given to them. Here it may also be relevant to submit that the said O.A. of the

petitioners was for the post of Draftsman and that the order passed by the Hon’ble Tribunal
!
was ch?llenged by the Petitioners before the Hon’ble High Court, Guwahati by way of

ﬁhn‘g Clivil Rule N02924/98. Further, in the said Civil Rule, the Petitioners had filed a
Miscellaneous Case No.323/2000 making a prayer for stay of the circular dated 23.2.2000
1ssued by the Department contemplating filling up of some posts by suitable officials from

Cerlljl‘[ral(State Govt. Departments by transfer on deputation on adhoc basis. In the said
Mise Case the Hon’ble High Court in its order dated 30.3.2000 took a view that if the

Dlrectolr of Census ;Operation desires to fill up some posts on deputation, the Hon’ble

Court can surely not interfere and compel the Director toiconsider the case of the petitioner
for adhoc appointment. However, be so it may, the respondents have deep and high regard

for the order of the Hon’ble Tribunal and as no post of Draftsman could be

sanctloﬁed/created for census operation 2001, the Petitioners could not be engaged. The
dire:tlon of the Hon’ble Tribunal contained in the order dated 20.3.2001 was conditional
and the| Petitioners were to be engaged/absorbed on fulfilment of those conditions i.e. the
post Ofl Draftsman for census operation should have occurred and the petitioners should
have lbeen found suitable for the same. Further, when the claim of the Petitioners was

based oﬂn their having worked on a particular post and their claim was for a particular post

and;the order of the Hon’ble Tribunal was in view of such claim of the Petitioners, now in

the ‘vontempt proceedings, the Petitioners cannot contend that they should have been given

any poslt created for census operation. Further, the order dated 1.5.2001 enclosed by the

|
Petmoners as Annexure-A point out that even on the post of Asstt. Compiler, the

appomtment was against a resultant vacancy (regular post) occurred due to adhoc
]




r‘é’,

-
promotion of a regular employee. There was no direction from the Hon’ble Tibunal to

...

consider the Petitioners against a regular post. Again the appointment of Shri Rup Ram

Baruah|in the office of Assam State Co-operative Marketing Consumers Federation Ltd.,

Guwahati, as can be seen from order dated 1.5.2001, was on the post of Computor by

tramfa:lE on deputation. It is submitted that the Petitioners cannot claim a superior right
over a regular Govt. employee, who is brought to another establishment on deputation. The
Petitioners could claim the post in preference to juniors on the basis of their seniority.

Moreover, the requisite qualifications for the post of Computor is graduation and the

peti ioﬁL:rs being not so qualified cannot say that they were suitable for the post. A copy of
— the lettj‘er dated 1.2.2000 issued from the Office of RGI (Ministry of Home Affairs),
con Jeygng the sanction of the President for creation of the census post for the Directorate
of (Cenﬁ;us Operation, Assam for a period upto 28.2.2001 is at Annexure-I. A perusal of the
letter makes it clear that no sanction for either of the post of Draftsman or HPMO or LDC
has beéin created for census opereition 2001. A statement to this effect has also been made
in the counter-reply to the contempt petition. In fact, the petitioners are guilty of filing a
fals cc ntempt petition and lingering on the matter on false grounds. Neither in their

petirioxi nor in their additional rejoinder, the Petitioners could point out even a single

appointment in either of the posts i.e. Draftsman, Hindi Typist, Asstt. Compiler, HPMO or
LD(?I. When the petitioners has filed their O.A. claiming a particular post on the basis of
having ivorked on that post and when the Hon’ble Tribunal could decide their O.A. in view
of tl"leir;E such claim, now in the contempt proceedings the Petitioners cannot argue that their
claith was for any post created in the Department irrespective of the fact that whether they
had Woj'ked on that post or not. Here it may also be relevant to submit that the additional
rejo ndv.%r has been filed in the case of C.P. N0.37/2001 only and no additional rejainger
has been filed in other four conhected matters i.e. C.P. Nos.44/2001, 45/2001, 46/20Q} and

47/2!00 .

‘i
{
|

4. | That here it may also be relevant to submit that along with his rejoinder, the

I
j

Petitioners enclosed a circular dated 23.2.2000 to contend that the posts of Draftsman,

LDC and Asstt. Compiler were sanctioned. It is submitted that a bare perusal of the
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4
circy

to fi
23.2
had
crea

pass

23.2

was

Misg.

ed

llar:

20

thé- Hon’ble Tribunal been convinced that the said circular is a final decision for

47
3 1

“iidated 23.2.2000 (A'nne;cure- IT) will show that the said circular is only a proposal

11 n'p some posts on deputation and not a final decision. Again, the circular dated

)0 was available at the time of adjudication of O.A. No.388/2000 on 20.3.2001 and

ionl of the posts, instead of passing a conditional order, the lordship would have

a straight order. The Petitioners cannot argue that by issuing the circular dated
‘.'

20}')0, the post could be created after 20.3.2001. Again the circular dated 23.2.2000

llenged by the Petitioners themselves before the Hon’ble High Court, Guwahati in

chi

(i’;ase N0.323/2000 in Civil Rule N0.2924/98 and the Hon’ble High Court having

gone tlnrough the submission of the Petitioners took a view that the application does not

merit acceptance Further, in'the memo dated 14.2.2000. as also in the RGI’s letter dated

1.2.
date
there

12

!0()0 it was mentioned that the steps taken by the Department by issuing the circular

‘S 2.2000 are only mtermedlate actions and not a final decision. In the said letters,

1s~ no mention about the 'posts on which the petitioners worked during the census

, operatlon Copies of the letter dated 1.2.2000 as well as the letter dated 14.2.2000 issued

from
Ann

PAR;

tﬁe office of RGI(MHA) creatmg temporalry posts for census operation 2001 are at
=xu1 el &10

I

-:-:‘-_‘—E::‘- =-

AWISE REPLY TO ADDITIONAL REJOINDER

That the contents of para 1 of the additional rejoinder are absolutely irrelevant and

fa Ise and the same are denied. A bare perusal of para 1 clearly shows that the

é'spondents did not disobey the order of the Hon’ble Tribunal and they did not

h:yave the vacancies of Draftsman, LDC, Hindi Typist and HPMO sanctioned
for census operation 2001. Further, regarding the allegation of the Petitioners that
tline post of Asstt.Compiler/Comptor were filled up aﬁer receipt of the order dated
20.3.2001, it is respectfully submitted that the respondents have not disobeyed the

dirder of the Hon’ble Tribunal in any manner. The claim of the Petitioners was for

ie post of Draftsman, (LDC, HPMO and Hindi typist.etc.) and they had no claim

on the post of Asstt.Cdmpiler or Computor and as they have never worked on these




fit
T

|

|

r |

|

! A
|

osts during any census operation and hence they cannot have any such claim. By

.ﬁ Sy = s

ay of contempt proceedings, the Petitioners are trying to give rise to new

= g S

Q.

ontroversies, which they cannot do under any procedure of law. Further, it is

infcorrect to state that the relevant record in connection with the creation of post of
Aﬁsstt Compiler and Computor is not there or is concealed from the Hon’ble Court.
The copies of letters dt 1.2.2000 as well as 28.2.2001 which refer to the creation of
the post of Asstt. Compller and Computor are at Annexure I & IV. It is submitted
that the petitioners can neither have a claim to the census post of Asstt.Compiler or
C omputor nor they can claim the regular post of Asstt.Compiler or Computor in the
c@ntempt proceedings. ' In the Original Application, their claim was for the post of
LDC HPMO, Hindi Typist Sr.Draftsman etc. And the said claim was based on
thelr having worked on such post during census operation. It was the said claim of
the Petitioners whrchf was adjudicated by the Hon’ble Tribunal. When the
Petrtroners had no claun for the posts of Computor/Asstt.Compiler and nor such

c a1m was decided by the Hon’ble tribunal in the C.P., the petitioners cannot argue

tl‘lat they should have been considered for the post of Computor/Asstt.Compiler
elther for census post or regular post. It is categorically denied that the
rdespondents have created/sanctroned the post of Sr.Draftsman, Hindi Typist,
LDC and HPMO for census operation 2001. As far as the circular dated 23.3.2000
s concerned it is submrtted that the said circular was issued prior to the date of the
order of the Hon’ble Tribunal. Further, the circular dated 23.2.2000 is only a
ﬂroposal and not a final decision. If fact, the letters of RGI office (MHA) dated
1

e

2 2000 and 28.2. 2001 are relevant for creation of temporary posts for census

peration. Vide letter dated 1.2.2000, certain posts were created for census

oioerarion 2001 and vide letter dated 28.2.2001, the posts were extended for census

o» eration for a period of one year with effect from 1.3.2001 . Neither of these two
letters was in reference to the posts claimed by the petitioners in their O.A. It is
ﬁemed that the respondents are deliberately trying to mislead the Hon’ble Court. In
fact it is only the Petltloners who are misleading the Hon’ble Court. It is humbly
’ﬁbrmtted that no one h as been engaged either as Draftsman, Hindi Typist, LDC,

m
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y

| HPMO for census operation 2001. The Petitioners are lying upon a circular for

which a contempt proceeding has already initiated while the circular is very much

1

| a\ailable in the file itself, It is submitted that the respondents have no vacancy of

e

;Draftsman for census operation 2001 to accommodate the petitioners. It is humbly

s}flbmitted that the Petitioners could not be engaged against the regular post of
Drafisman as it should have been filled up in accordance with the Recruitment

|
Rules and through an authorized recruiting agency . Even in the case of Mohd.
z'élmmeenuddin also, the Hon’ble Supreme Court has not recommended for filling
up the post overlooking the Recruitment Rules. In the said case also, the

ecommendation was only to consider the census employees only at the time of

B e on N

process of filling up regular posts through .authorised recruiting agency. It may

Iso be relevant to mention here that by the letter dt. 18.2.2002, one post of

T - T« A

Statistical Investigator, one post of Sr.Technical Assistant, one post of Senior

draftsman, six posts of Compilers created for census operation have been abolished

- |

as the same are no longer required.

!

2 In view of the above it is respectfully submitted that by way of filing the

i aq'iditio‘nal rejoinder, the Petitioners have made an uncalled-for contempt for

misleading the Hon’ble tribunal. The Contempt Petition filed by the Petitioners

|
therefore deserves to be rejected.

mwﬁ/fj%wp\

"{i Respondent.




Verification

" That the statements made in Paragraphs/,2, pa» 2. of this reply affidavit

are true to my knowledge and belief, those made in paragraphs 2,4 per/
being the matter of records are true to my information derived thereon and the rest

of my humble subission before the Hon’ble Tribunal.

. And I sign this afﬁ;davit on this 4 H, day of March, 2002 at
Guwahati. |

Deponent.
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O#fICE OF THE REGISTRAR GENERAL, INDIA /-

2/A, MANSINGH ROAD,

TR, fats 12,2000
New Delfi, the

To
The; Pay & Accounts Officer (Census),
Minigtry of Home Affairs,
AGCWEM Building, '
New Delhi.
¥ ¥ . S S
SUB: Ceﬁsus of India = 2001 - Creation of temporary posts
in | {he “headquarters of the Directorates ~of Census
5Op7ration§;&j . Co '
Sir, : L

'In;pursuancé{tO;th@sgoffiééﬁbrdénwﬂéﬁ

Ad.II dated {19.

L WA, -

' e Nowws~&=11:020/1/99-
172000, : DMias -directed to convey.the,.ganction of

the Preéiden&-ok India to. the creation' of thewwpde§4mentioned

tempoary po%is

for the Dipectorate of Census Operations, Assam

with effect |from 1.2.20007for a period upto 28.2.2001 or-Till

further ordens
Census of India

whichever 'is eanrlier in connection with the
- 2001 Census work :- :

Sl.No. Na@é 6f the post - Scale of pay No. of posts
K Co ~ c¢reated
L
1 2 3 4
‘ s
1. Jt.|Director of Rs.10,000-15,200 1k
Cenjsus Opgrations -
2. Assittl., Director of Rs. 8,000-13,500 1 -
Cenjsus Operations (G) ST
3. R%search O{éécér : : -do- 1
4.y Inviestigator Rs. 5,500-9,000" 2
AT A" a - ‘ w®. e N : : T
Dreriie L edivhien Accountant .Ut R¥$%5,500-9,0000 . 2
o F3L o | b e to uwege”fice order New kel
fi Wi [2}2 ovD R e L nYE
i LI AN o : : . - . A :
EERIENIRA A ‘ 7R
‘“‘n LT L7 Y™ . i ® 7 s .!5. n
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10.
11.
12.
13.

14
15.

2..f

Daftry

. =do-

Confldentlal Asstt.ﬁ,'”

Sr.Drawing Ass1stant @&'-do_

Sr. Technlcal Asstt (Ptg ) -do-:

Sr. Artist ‘Rs.

R

Sy, Draftsman -do-

Printing Inspéctor -do-
Statistical Asstt. Rs.
Computor Rs.
UDC- | Rs.

Rs.

Dearness and other allowances'shal
per. the rules and regulatlons 1ssue

4,006,000 1%

2,610-3,540

d by the Gov

5, 000 8, 000 - “1

4,500-7,000 5

4,000-6,000 11

O
l&"
/.
1. '
1
1
RS SRS
1 — ..
- .

R T Y )
g o i

. $ﬂ". = "‘"%J R BNV ~ 1
" g 1 v - Ak
o ,._..,.,?. e« e — . - e o o " -
R / ’ & ¥
R . -
[T 4 . g

ke "

. .

“from t1me to tlme, L %

; S ;-;:-: IR : SR

3., ) The expendlture 1nvolvedm1s non- pl . s*debltablit
S fveys & Sta rst1cs,

01- Censusﬂ
800.02. 00 01 Salarles for

to. the Major 'Head - 3454-Census,
800.02 ~- Abstration and - Compllatlon'
thc years 1999 2000 and 2000- 2001.-

:R! " Yours faithfully{

L | | ( B.P. VAIN )
’ y ‘ . DEPUTY - DIRECTOR
the |

No. A.11020/1/99-Ad.11 New Delhi,

Copv forwarded to :- S 'j;;”rw‘ T ;
N 4 L L

sorh A
b

\b?é D1rector of . .Census Operations, Assam.
JRG(1). _

Consultant.

US(Ad.I1)/DD(Ad. 111)/US(Ad.1IV).
Accounts Officer, RG‘s Offlcc.~5;gw$%m~
PS to RGI. = R

Order file. ¢

N O WY
. L) . . .

v e v

ey

e TR _ ( B.P. §AIN#)
v 1 .;v . DEPUTY DIRECTOR -
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H
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'Copy to $ 1) The Registrar General, India, 2/A Mansingh Road,

' . L --. L4 . T ' ) e . N st e- M -
', D . P - e . . "’ . . w s
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. . . R . . v
» hd A 4
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NO,DCO(E)50/99/ 2 (32 R oL
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' '..: 14 ! oo S Tt ¢ e A . Pt ' -l' .
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LN R . R . . . - : . .
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‘ IR AR . X . ) . . Y N .
e ! EEIE e T - :
~ o S e ., .- A

« b’lbu o FI3 SR L . n : Loh

-
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New Delhi-HOOﬂ with reference to his letter No. =
2) ALl DCO s State/UTs and Deputy Registrar General(l.) -
Calcutta, o

3) The Deputy Director (Advertlsing). Directorate of . ,]
Advertising and visual -publicity, PTI Building, =« /-

!

.Sansad Marg, New Delhi-1f fpr publication -in the

Emplolment News.,
) The C rculationicum-Advertising Manage:, Employment

News, East. Block-JV .Re K¢ Puram, New Delhi,

- ‘, ‘_. W\(r\ .;, ] ,_.wm , ‘.; . -‘_”;.‘.A{ /
: Vol fmeabs e 0 . emecod L L0 L :
.’ i . 4' M = . . 3 ’_&C;.J: . \1 ‘i‘u% M - ‘b : . . : .
o L T T the 9350 Felbe 12000 - - <
ve 3 - ."”-' S -_ : ’ sl B -Mﬂ\ R e
R < ULAR- o St
» ;='J._ B S S
L It 15 proposed to fi.ll up séme posts as shown in T
ANNEXURE-I by sultable officials from Centrai/State Government , =
. Departments for appointment by transfer on doputation on ad<hoc’ A
Rasis to the. posts in-the 0fo the Director.of O ensua ‘Operations, - °
ssam, -Guwahatl, The: pay of the officials sele 3? - foz these posts .
Will’be reg ulageg in accordance with tho Ministry -of Personnel's R
O.M. m,ali 2/8 sﬁ./?t.m dated '20.4,885°
- - 2 O-fficiala ‘who valuntaer for . thvese posts will ot be
: pemltted to - ﬁhdraw thelr’ names: laters - |
i ol As these posts ‘are mquired to- ba f.’d.led up by*ad-hoc
eputatioﬂ fﬁ 2004 zensus. time bound wox-k, 1t is roquested that 1-;
< an names of sultable offfeials who.are willing and eligible and who:’
s ¢ can.be spared Mediatelv may be recommontdéd. The C.R..-dossiers . --~;-<’
! fnr lagt five years of the recomiended offiéenf alongwith their '+ 2
‘phcation &s. per Annexure-II and vigllancé-clearance certiﬂcaj.e g
) bay be-forwarded to this Directorate latest by 31,3,2000, Incom- ./
plate a plicat«lons or receivad after the nlos rxg date wﬂl not be L
5 entarta nede - 7 0 ;,;
“ . " The eriod of deputati.on will o mnzauz for a period ]
unto 28.2.2001 which may. be extended for further periody - _ J
E S . - i o« . “ - - ., o V] .\‘ “;J
Al B . ! " l' 5.
Ut . - ) . . A
R Lo nms;:roa oé CEnsUs opag.auons . A
L A - 'ASSAM 33 GUWAHATI. - - ol
Memo No.nw(a)so/oo/m%’n@nata $ 23/2/2000. 0 . 5 i



ac

53 All Head of offices Central Govt.
5) All Heads of State Govt. offices tc the Govts of A
7) Thévéecretary (GAD), Dispur, Guwahsti.
8) The uecretary to the Govt. of Assam (SAD), DlspuL.
9) The Cc. aissioners of Divisions Govt. of Assam.
10) All E %uty Commissioners.
11) ALL Sub-Divisionral Of ficers {Ccivil).
12) Nogige Board.
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NO, »

1e

;;\

2

3.

/2

¢

ANNEXURE-TI

Name of the post and
pay scale

Upper Division Clerk
R3¢ 40001 00—6000/-— PsMe

Draftsman

‘B4 4500-125-7000/~ p.m.

’

Proof Reader

igibility conditio

(1) Officials Central/State Govt.
holding analogous posts in the
pay scale of Bs.1200-2040/- (pre
revised) or with at least 8 yea
regular service in the LDC/
Typist posts carrying pay scale
of B3.950-1500/- (pre-revised)
and possessing the following
qualifications,

(11) Degree of a recognised Universi
or equivalent,

. Officials from Central/State survey

offices.
(i) Matriculation or equivalent.

(11) Diploma in commercial or Fine
Art or Draftamanship from a
recognised institution with sor
knowledge in drawing maps, chaz
and book covers. :

Desirabl

At least one year experience as
draftsman cum Artist.

Officials of Central/State Govts.
holding analogous post or at least
5 (five) years regular service in
posts carrying pay scale of M8.950-1%
(pre-revised) and possessing the fo.
wing qualifications.

(1) Degree of a recognised Univer~
sity or equivalent.

(i1) Two years expérlence of Proof
Reading and technical merking.

CONtdececesse?



5,

7.

3

v .
Computor

,LoWer'DiViéioﬁ‘Clem
:h.3050-75~3930n80-4

!
*8
N
o

!

B504000~1 006000/~ plm.

|
o

i

:,()1:,,3-

90/<pame
| .

i
.|
h '
o |

 r_ASr, Technical Asstt. (Pt

854 550017529000/ p.m.
| RN
|

o

Sr. Stenogragher |
P545000-150-8000/~ p.mn,

v

Officlials of the Central Govt./
State Govt. holding anslagous posts
or with 8 years regular service in
the posts in the scale of Ps.3050-75.
3950~80=-4590/~ nr equivalent and

- possessing the following educational
quallfication.<" . ‘

" Essential : Degree with Economics

or statistics or Mathematics as a
subject frpom any recognised univer-

Csity.

Desirable : Possessing experience

of field survey & Tabulation of
~Statistical data.

Off&cials of the Lentral/State Govt.

holding analogous posts and having
the following educationa and other
qualifications. .

 (£)"Matricu1ation or equivalent,
(11) Minimum speed of 30 words per

~ ‘minute in typewriting (in
‘ Engllsh).

\Officers cf the Centra 1/state Govt.

(1) holding analoaous post or with
at least three years regular
~service in posts carrying pay
scale of ?.14OO~20C0/—(pre~
revised) and

(ii) having five years experience
: in printing work, proof reading
‘and technical marking,

-Officials of the Central Govt./

8tate Government

(a) (i) holding analogous post on
- regular basis.

(bi) With five years regular
service in the grade of
Pse1200=2040p-( pre-revised).

(b) Possessing a speed of 100 words

per minute in Stenography
(Englidh/Hindi),

Ccntdmonoom¢3



NG -:3: -
.;r' Lo o |
8. ,A'( Asstt, Compiler ’l ~ ‘Officials of the Central/atate
o B5.3050-75-3950=80~4590/=p . m. Govt.
(i) Matriculation or equivalent
*‘
i (11) Minimum speed of 30 words
.{ ‘ per minute in Type writing
Py © .+ .£" (English) or proficiency in
N _ - ¥ operating calculating
L machines.
. v Experience in coding and
S ’ - punching in an office or
S ' firm having mechanical
. - .~ - tabulation equipment.
5{ ‘ Peon : ‘Off1c1als of the Central/State

Govt.

‘Middle school standard pass from
a recognised school -
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e ANNEXURE - 11
| — )

.

1. Name of applicant

-

_ 2. Date of Birth

e |

3. Post held on‘reéuiar basis

4, Date of regular appointment .
- to the post .

S. Present post held (whether
‘ ad-hoc/regular with date
of appointment - -

e

e
.

6. Scale of pay_i

Te Present pay(%n45i>

8. Whether SC/ST :
9. “Educational qualifications :
10. Brief Service Particulars 3
Period Post held in Scale of pay | Nature of
From ™ T35 regular basis , _ work
1 -2 3 N  4, 5
!
Signature of applicant
Certificate to be given by the Head of office of the
applicant. _

1. It is certified that the particulars furnished by the
official are correct. " .

2. It is certified that no disciplinary case is pending
or contemplated against applicant and he/she is clear from vigilance angle.

Head of officn
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i aae oh % e
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Subject @ Fliling ]u; the poat  naancticosed  for Cennun nl’

LadLa=2001.
\/)/ ndln 09 .
- : oA
\‘}",: '\/ Sir, ) . : i ~
\ :

o ———_ T

YA A S bt BB S, P 2 A W T ST,

t .

1 oud dlx:clcﬁ’cd to aay that a numbe £ nr- ponrtn - hpve heen

nanctioned for Cenaus of India-2001. These p&:‘lli‘ﬂ‘"aré:\‘if‘f‘gé;{;“lr'é(1 ,_"\'l;‘,"i".

to be fllled in as early as possible. As you are Taware a1l the '

Group 'C' . postf fnnn(-Llnnnd for the above Cenpun  and  the

vacanglien cauned , Ln Group O nn&!“, ‘D' eategories  due Lo

promotion in higlier grades ‘aretto bl fllled by DCOs and the :

posts comlhg under Groyp WAY and 'B' Qre to Le filled, b by this '

nfficn, Y‘nn nrn 'rmmnn\ﬂd ’tn cnnure that, the postn ‘:\Vnnnhln‘,

for Census’ of India Iy 2001 ‘/ln Group 'C' andm‘u'..are ,,hlled - —
In only. clther I by pcox ,_-,Lon.”k ar. on (lcpul.nt.lon bnsln N SO -
accordance witl: the provxsxon‘; lof ficéruitment Rules. ~ Dir o

recruitmcnl. ‘from f!opon macket s not'to be made_in_any casc (or:

v Tthe above postsl?' A nqucﬂtch"ﬁgdcl iacdec' for “peomotions
! o B
J against above mentloned posts is enclosed}’ which may be used
& P
:; . with suitable 'ﬁed Jased modifications. 7
H o 13 ) .
|, , N T - _
i . If somc|‘§f Lhc o[[xcxn}n appanted agalnst Census of e
: India = 20011 “posts’ ‘havae to “bei regularised later, on "
! : K
! availability of 1 1ong-tetm vncancics‘>duc to retirement .ctc,
. scpacate’ orders foc théifaﬁcguldrlsatidn must be lssued,
': N § ’
: Ay 50 fLar an Group'tn’ poats are concarnad  youiFhre
requented to nend by 25t fr‘l)(unly 12000 tlic AN.C.R. donnlern for '
last 5 years, vigllance clearance and seniority list of. the '
| fecder yralles of cach category of Group 'N' posts to ennble us ]
to procnan  thie Cedaen for theid promotions. where cligible :
paraonn  are not hvatlablr’ f6r promotion ‘againat  Group i
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i’ .c [g 4/‘/4/75)(%@ P//——,\Z g

- Office of the Registrar General, India - '
- ~(Government of India, Ministry of qué‘ﬁﬂairs) '

-

© Ministry of Homc: A;ffair's. Co ,;;24‘{-; .
- AGCW&M Building RS -
 NewDelhi. |

* 2/A,Mansingh Road, New Delhi-110011, -~ &
A e
Ref. No.:A.11020/1/99-Ad.11 S0 Date: 28.02.01
é .
The Pay & Accounts Ofﬂcgr (Census) -

’. Subject . lC(.‘n"SUS OfiIn}dia" —2001 _-Cr"eation Of lélnporal'y pOSts in the headqumers
: ~of'the Direct(%rate of Census Operatioris: - C
’ v ’ Lo . . R 3
.Sir, " . i . E"

¢ In pursuance o this dffice Orde, o A-] 1020/1/99-Ad.11 dated 19.1.2000 and in~
cqnf;'fpuation of Order of even no, dated l.2.2000,on;'1]je aboyc subjcc't;-‘ Tam directed 1o
convey sanction of the President to continuation of ﬂje{iﬁhder-mentionea ‘temporary posts.

effect from 1.3.2001 :- ? =
. Sl ; cm e
SNo. | Name i}ofﬁ}lhe post _,,_,_,__,-"”":"‘»"_.’S"ca/e.(’)f./my ~ | No. of posts
, A R oot :
g 7 , . 3 4
ki | Jt Director of Census Operations RS.10.000-15.200 1 1
12, Asstt. Direct@r}j of  Census R$8;000-13,500
Operations(G) yooso it R
3, Research Officer| ; | “Rs:8;000-13,500 I
4, Statistical Investiator Gr.il "Rs.5,500-9,000° 2
5. Accountant v : _ Rs.5;500-9,000 2
} 6. Confidentiy| Assistdnt _ Rs.5,500-9000 !
. 7. Sr. Drawing Assistaht Rs.5.500-9000 ]
' 8. St. Technical Assisthnt(Printing) Rs.5:500-9,000 1
9. | @Senior Artist | : Rs.5.000-8.000 I
10. | @Senior Draftsmdn] - , Rs.5.000-8.000 ]
11 Printing Inspector! L Rs.5,000-8.000 1
”"“_"’ A gy




@The posts ol Senior Artist, Artist and Senior Draughtsman has been merged as Senior
Draughtsman vide this Office Order no. 22/1/1997-Ad.1] dated 4.4:2000.

1.

The expenditure }nvolved is non-plan and is dé'B‘i'l-aBl‘je to the Major Head 3454- -

Census, Surveys & Statistics; 01-Cersus:800.02 - Abstraction  and Compilation;
800.02.00.01-Salaries for the years 1999-2000,2000-2001 and 2001-2002.

2. This issue with the concurrence of IFD (Hbmc)' vide
12.1

NOA11020/l/99-Adn ,
Copy forwarded to =

LgiDirector-of Census Operations, Assam
ZEJRGQE) :

3. oLonsyltapt: - "

45 US(ALI)DD(Ad Y US(Ad V)
-5.- Accounts Officer, RGI's‘Office:

6. PStoRGL "~ .
74 Order file! E

.2000.

Kl

~ New!Delhi, the 28.02.2001

U.0. No, 229/FA(H) 2000 dated

Yours faithfully,

- =D 8§. SQaini )

“Under Secretary

I3
3

(D S. Saini)

Undéer Secretary

. ' . V.
’(1 oo
12. Statistical Investigator Gr.JII Rs.5,000-8,000 57 L
13 Compiler- - Rs.4,000-6,000 8 =
14, UDC - Rs.4,000-6.000 2
15. . ‘| Dafiry Rs.2.610-3,540 I
: Total . : 29



